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Joint Committee Report 

In The Matter of Original Application No. 222/2023(WZ) - Mrs. Mangal W /0 

Vishnu Bodkhe & 4 Ors. Versus M/ s. Matrix Life Science Pvt. Ltd. & 3 Ors. 

1.0 Hon'ble NGT vide its Order dated 22.04.2024 in the matter of Original 

Application No. 222/2023(WZ) - Mrs. Mangal W /0 Vishnu Bodkhe & 

4 Ors. Versus M/ s. Matrix Life Science Pvt. Ltd. & 3 Ors, constituted 

a joint committee comprises one Member each of: The District 

Collector, Aurangabad; The District Agricultural Officer, Aurangabad; 

and The Central Pollution Control Board (CPCB). The operative part 

of the Hon'ble NGT order is as given below 

......... 5_ We deem it appropriate to constitute a committee, 

which assess the damage caused to the agricultural crops/lands 

of the applicants, comprising one Member each of: 

(i) The District Collector, Aurangabad,· 

(ii) The District Agricultural Officer, Aurangabad,· and ( 

(iii) The Central Pollution Control Board (CPCB). 

6. The District Agricultural Officer, Aurangabad shall be the nodal 

agency for coordination and logistic support. 

1. The Committee is directed to visit the site and submit a factual 

and 
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8. The report in the matter be submitted by SPCB through e-filing 

by using portal of NGT in the form of searchable PDF /OCR 

Support PDF and not in the form of image PDF. 

9. Applicants are directed to supply the required documents in 

support of the present Original Application and copy of the 

application to the Members of the Committee within three days 

from today. 

10. A copy of this order be communicated to the above­ 

mentioned Committee forth-with for compliance. 

The copy of aforesaid order dated 22.04.2024 is attached as Annexure-01 

2.0 In compliance with the aforesaid directives of the Hon'ble NGT, the 

following members have been nominated for the joint committee: 

2.1 Shri. Deelip Swami, District Collector, Ch. Sambhajinagar 

2.2 Shri Prakash R Deshmukh, Superintending Agricultural Officer, 

Ch. Sambhajinagar 

2.3 Shri Rajendra D Patil, Scientist 'E' - Regional Directorate, 

Central Pollution Control Board (CPCB), Pune 

In addition, the following additional members have been nominated 

by the District Collector to join the committee 

2.4 Smt. Neelam Bafna, Sub Divisional Officer, Paithan 

2.5 Shri. Jeevan Bedval, Sr. Geologist, CGWB, Ch. Sambhajinagar 
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2.6 Shri. Manish Holkar, Regional Officer, MPCB, Ch. 

Sambhajinagar 

3.0 The committee visited the affected wells and agriculture area along 

with Shri Vishnu Bodkhe behalf of the Applicant on 14.06.2024. 

3.1 Details of the well visited 

Location of the well 

Well of Shri. Mangal Vishnu Bodke 
19053'65.8" N 75039'25.13" E 

(Gat No.226) ·· .. ··Applicant 

Well of Shri. Gopichand Harichchandra 
19032'1l.32"N 75023'33.31"E 

Bodkhe (Gat no.220) 

Well of Shri. Vinod Babanrao Aadhav 
19054'01,25" N 75039'58.73" E 

(Gat No.20) 

3.2 The water in all the 

wells visited was 

yellowish in colour and 

had a mild foul smell. 

3.3 The committee also interacted with a few farmers from the 

area. The following information was shared by the farmers from 

the affected region: 

3.3.1 The well water is unfit for drinking and for consumption by 

animals due to its colour and odour. 
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3.3.2 Most farmers have made arrangements to draw water from 

the nearby Jayakwadi Dam for domestic and agricultural 

use. 

3.3.3 The groundwater has exhibited a yellowish color and foul 

odor since last few years. 

3.3.4 Agricultural crop yields have consistently declined due to 

groundwater and soil contamination. 

3.3.5 The yield of the agriculture crops is constantly declined due 

to the ground water and soil contamination. 

3.3.6 Agriculture is the sole source of livelihood for these families, 

which has been adversely affected due to the reduced crop 

yield, leading to economic distress. 

4.0 One Kutcha drain originating from the MIDC is passing through these 

agricultural fields. M PCB mentioned that the said drain is kept for the 

discharge of rainwater runoff from the MIDC area. However, farmers 

claimed that the industrial effluent is frequently discharged through 

the MIDC Paithan drain. On the day of the visit also this drain was 

also carrying water. 

5.0 Considering color and odor in the well water the committee was 

prima-facie ascertain about the contamination in the Ground Water 

(GW) of the area. 
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6.0 MPCB informed about the proposed in-depth GW monitoring of the 

affected area in compliance to the Hon'ble NGT directives. The 

committee requested MPCB to complete the assigned task and 

provide the GW monitoring report. Similarly, the Agriculture 

department was requested to collect the soil samples of the area and 

analysis to verify the contamination in the soil and its impact on the 

crop yield. 

7.0 Accordingly, the team of district agriculture office has collected soil 

samples from 10 randomly selected locations on 01.08.2024 & 

05.08.2024. These soil samples have been analysed for 16 parameters 

at Govt. Soil Testing Laboratory, Ch. Sambhajinagar that includes pH, 

EC, OC, N, P, K CaC03, Ca, Mg, Na, etc. The copy of the soil test report 

submitted by the District Soil Survey and Soil Testing Officer, 

Chhatrapati Sambhajinagar is attached as Annexure - 02 

8.0 The parameter wise compiled information of the 10 soil analysis 

reports is as given below 

Sr. Cone found in Soil Desired 
Parameter Unit Remark 

No Min Max Avg cone. 

1 pH 8.16 8.71 8.373 6.5- 7.5 
Strong 

- 
Alkali 

2 EC dS/m 0.44 1.06 0.803 0-1 General 

3 Organic Carbon % 0.17 0.43 0.28 0.40-0.60 Low 

4 Nitrogen Kg/ha 88.69 170.22 135.476 280-420 low 

5 Phosphorus Kg/ha 3.63 26.61 13.597 14-21 Medium 

6 Potassium Kg/ha 171.02 1324.85 528.281 150-200 High 
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Calcium Carbonate High 
7 % 6.13 18.5 15.364 2.5-5.0 

(CaCo3) limestone 

8 Calcium ppm% 4.77 13.68 9.65 4-9.99 Medium 

9 Magnesium ppm% 31.09 52.2 42.27 0.50-3.99 High 

10 Sodium ppm% 13.98 46.5 26.829 5-15 Medium 

11 Moisture % 4.47 4.78 4.636 11-29 Low 

12 
Water Holding 

% 57.67 64.61 60.92 30-50 Medium 
Capacity 

13 Bulk Density g/cc 0.84 1.38 0.986 1.5-1.7 Medium 

14 Specific Density glee 1.07 2.14 1.417 2.5-2.75 Low 

15 Porespace % 5.23 42.7 25.42 45-60 Low 

16 Volume expansion % 15.51 25.22 20.913 20-30 Medium 

9.0 Following are some of the findings made in the said report. 

9.1 Soil is highly alkaline and free lime and calcium, magnesium, 

sodium are found in high amounts. 

9.2 Some of these farmers also gave water samples for testing at 

the District Soil Survey and Soil Testing Laboratory, Krishi 

Vigyan Kendra, Paithan. When the said samples were tested, 

the water class was found to be C4Sl (Very high salinity & low 

sodicity hazards) and due to the said water class, when amount 

of salts in the soil goes beyond a certain limit (Electrical 

Conductivity in between 2.25 to 5 ds/m), the land becomes 

saline and its productivity rapidly decreases. 

9.3 The increase in amount of salts hinders the absorption of 

nutrients required by the crops, which results in the crops 

drying out and not growing properly. 
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10.0 MPCB awarded work order for GW monitoring to Visvesvaraya 

National Institute of Technology (VNIT), Nagpur vide letter dated 

01.07.2024. Vide this work order the institute was asked to complete 

the Project on 'Assessment of Ground Water Contamination and 

mitigation plan based on detailed assessment of contaminated 

ground water at Paithan M/DC area, Chhatrapati Sambhajinagar'with 

time duration to complete the project within 60 working days from 

receipt of the work order and submit the final project report along 

with recommendations within 15 days from the date of completion of 

the whole project. 

11.0 The VNIT collected GW samples from 22 existing dug wells and 1 

borewell within an aerial distance of 3 KM from the boundary of MIDC 

on 06.01.2025 and these 23 GW samples have been analysed for 26 

parameters. The analysis report submitted is without mentioning any 

unit of the concentration in the GW. The copy of the report is attached 

as Annexure 03. For a purpose of understanding the units which are 

commonly used to measure these parameters are considered for 

evaluation of this report. 

12.0 MPCB vide dated 15.07.2025 forwarded the report prepared by VNIT 

to the committee. The joint committee conducted meeting through 

VC on 24.07.2025 with VNIT team and MPCB to discuss and 
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understand the project report submitted by the institute. The 

observations made are given below- 

12.1 Samples are collected from 22 dug wells and 01 bore well. The 

VNIT has mentioned the map of the location from where the 

GW samples have been collected. However, depth of the dug 

wells and borewell is not mentioned in the report. 

12.2 Two sampling locations are located in NW side of the MIDC 

area whereas the remaining 21 locations are located in E-SE 

side of the MI DC area which is seems to be impacted zone in 

this case. (Refer map given in the VNIT report). The samples 

are collected from dug wells from all these 21 locations. The 

two sampling locations (on NW side) which are on opposite side 

of the MIDC area w.r.t. impacted zone can be taken for 

reference GW quality of the area. Out of these two locations, 

one samples is collected from dug well and another is from bore 

well. Similarly, both the reference locations are situated in thick 

residential area whereas the dug wells in the impacted zones 

are mostly located in the agriculture field alongside one or two 

houses are located. 

12.3 While comparing the GW data with acceptable limit for drinking 

water as per IS-10500:2012, it is evident that the GW quality is 
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not matching mostly for 8 major parameters - Chloride (as Cl), 

Nickel (as Ni), Total Dissolved Solids, Manganese (as Mn), 

Sulphate as SO4, Ammonical Nitrogen (as NH3-N), Mercury & 

Fecal Coliform (FC). Well-1 (well of the applicant) contains 

most unsuitable water for drinking purpose as it exceeds for 7 

parameters, Well- 7 exceeds for 6 parameters while seven other 

wells is not confirming for 5 parameters each. None of the 

monitored well contains water of acceptable drinking quality as 

per IS 10500:2012. 

12.4 The presence of FC, which shows contamination due to 

domestic wastewater/sewage, is found in all the dug wells 

whereas the bore well situated in reference zone is free from 

FC contamination. 

12.5 The presence of BOD (up to 36 mg/L) and COD (up to 137 

mg/L) is reported in the GW through out the area i.e. in both 

reference and impacted zones. 

12.6 Very high level of chlorides (up to 2315.94 mg/L) is found in the 

GW near MIDC area in the impacted zone. 

12.7 Presence of Oil & Grease is also found in the GW near MIDC 

area in the impacted zone. 
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12.8 Presence of mercury in GW is another feature of the area which 

need further investigation and immediate attention. 

12.9 The GW analysis results of some of the key parameters that 

includes 8 exceeding parameters w.r.t. BIS drinking water 

acceptable limit as per IS 10500: 2021 and other important 

parameters are compared to further evaluate the GW quality of 

the area. To understand the dynamics of the analytical results, 

the monitoring locations (21 dug wells) situated in impact zone 

are further categorised in 3 sub zones based on the distance at 

which they are located from the MIDC boundary. 

Sub Zone Approx. Distance from No of dug 
No. MIDC Boundary wells 

Dug well numbers 

I Up to 150 m 12 
1,2,3,4,5,6,7,8,15, 16, 

19,20 

II 150-500 m 06 9,10,11,12,13,14 

Ill More than 1000 m 03 21,22,23 

9 out of 12 dug wells in Sub Zone - I are located on the boundary 

of the MIDC towards the impacted area. 

12.10 Following is the comparison of the maximum concentrations 

found in each zone for selected parameter 

Reference Zone Impacted Area Sub Zone (Dug wells) 
Parameter 

Bore well Dug well I II Ill 

No of wells 01 01 12 06 03 
pH 7.8 7.26 8.05 7.94 7.94 
Electrical Conductivity (EC) 1030 575.6 6813 4127 2008 
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Reference Zone Impacted Area Sub Zone (Dug wells) 
Parameter 

Bore well Dug well I II Ill 

No of wells 01 01 12 06 03 

Total Dissolved Solids 690 395 8041 2698 1334 

Chloride (as Cl) 98.55 68.99 2315.94 1429.00 453.33 

Ammonical Nitrogen as NH3-N <0.1 <0.1 5.25 <0.1 <0.1 
Fecal Coliform (FC) <2 80 1600 1600 1600 

Oil & Grease <5 <5 26 16 <5 
Nickel (as Ni) 0.044 0.028 0.12 0.051 0.098 

Sulphate (as SO4) 155.88 78.14 492.76 194.12 155.88 
Manganese (as Mn) 0.30 0.29 4.82 0.32 1.74 

BOD 36 24 36 16 36 

COD 137 82 121 42 121 

Mercury 0.003 0.001 0.011 0.003 0.011 

(All values except pH, EC & FC are in mg/L. EC is in µS/cm and FC is in MPN/100 ml) 

12.11 Chart showing trend of Electrical Conductivity (EC), Total 

Dissolved Solids, Chloride (as Cl), Fecal Coliform (FC) & 

Sulphate (as SO4) between dug well in reference zone with 

maximum concentrations found in dug wells in 3 sub zones of 

impacted area is as given. 

--Electrical Conductivity (EC) 

Total Dissolved Solids 

--chloride (as Cl) 

--Fecal Coliforrn (FC) 

--sulphate (as S04} 

2008 

DUG WELL 

REFERENCE ZONE 

II 

IMPACTED ZONE (DUG WELLS) 

Ill 
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12.12 Chart showing trend of pH, Nickel (as Ni), Manganese (as Mn), 

BOD, COD & Mercury between dug well in reference zone with 

maximum concentrations found in dug wells in 3 sub zones of 

impacted area is as given. 

------ -pH 

~Nickel (as Ni) 

~Manganese (as 
Mn) 

~BOD 

DUG\VELL 

RFFERI,NCE ZONE 

II 

11\JPACTEDZONE (DUG \VELLS) 

III 

~COD 

Mercury 

12.13 Now, the comparison between concentrations of selected 

parameter found in reference zone with average concentrations 

each sub zone of impacted area is as tabulated below 

Reference Area Impacted area Sub Zones (Dug wells) 
Parameter 

Bore well Dug well I II 111 

No of wells 01 01 12 06 03 

pH 7.8 7.26 7.58 7.82 7.60 
Electrical Conductivity 1030 575.6 3128.17 3312 1897.33 
Total Dissolved Solids 690 395 2656.25 2172 1258 
Chloride as Cl) 98.55 68.99 1043.00 1175 407.34 
Ammonical Nitrogen as NH3-N <0.1 <0.1 0.45 <0.1 <0.1 
Fecal Coliform <2 80 1166.67 655 933.33 
Oil & Grease <5 <5 13.17 12.25 <5 
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Reference Area Impacted area Sub Zones (Dug wells) 
Parameter 

Bore well Dug well I II Ill 

No of wells 01 01 12 06 03 

Nickel (as Ni) 0.044 0.028 0.05 0.04 0.07 

Sulphate as SO4 155.88 78.14 162.15 176.72 144.61 
Manganese (as Mn) 0.30 0.29 0.87 0.30 1.02 

BOD 36 24 14.58 9.16 25.33 

COD 137 82 5.58 25.5 87 

Mercury 0.003 0.001 0.01 0.002 0.01 

(All values except pH, EC & FC are in mg/L. EC is in µS/cm and FC is in MPN/100 ml) 

12.14 Considering above given tables and charts, following is 

summarized 

12.14.1 

12.14.2 

Considering above tables, the impact of the MIDC area is 

clearly visible on the Ground Water quality. The GW quality 

is substantially deteriorated after MIDC area w.r.t. the 

reference water quality of the area and thereafter the 

concentrations of the pollutants is decreasing with 

distance due to the dilution in GW within passage of travel. 

Generally, chloride not removed naturally from the 

groundwater without any specific treatment. Hence, 

behaviour of chloride concentration can be considered as 

one of the indicators of the inorganic contamination in GW. 

The chloride level in dug well is increased from 68.99 mg/L 

(in reference zone) to the 2315.94 mg/L after MIDC area 
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which get diluted to 453.33 mg/Lat a distance of around 1 

KM from MIDC area. 

12.14.3 The presence of Ammonical Nitrogen (as NH3-N) is found 

only at the periphery of the MIDC area which is another 

key parameter to asses the contamination due to the 

industrial area. 

12.14.4 The steep increase in concentrations of Electrical 

Conductivity (EC), Total Dissolved Solids, Chloride (as Cl), 

Nickel (as Ni), Sulphate (as SO4), Manganese (as Mn) is 

evident in the groundwater of the impacted area w.r.t. the 

groundwater in reference area. 

12.14.5 Similarly, presence of the Fecal Coliform (FC) can be taken 

as the key indicator to trace the contamination due to the 

discharge of sewage and septic flow. The dug well in a 

reference zone is surrounded by the thick populations 

contains FC to the range of 80 M PN/100 ml. This 

concentration steeply increased to 1600 M PN/100 ml in 

the dug wells situated immediately after MIDC area and 

that contamination even carries up to the distance of 1 KM 

from the MIDC area. 

Page 14 of 28 

724



12.14.6 Presence of the color and Oil & Grease found only in the 

water samples collected near MIDC area. Color is present 

in 2 GW samples (in Sub Zone-I), whereas oil and grease 

is present in 10 out of 18 samples collected in Sub Zone I 

& II of the impacted area. 

12.14.7 The BOD/COD ratio reflects the biodegradability of 

pollutants in water and can be considered as a key 

indicator to evaluate source of the pollutants. In the 

groundwater of the area, BOD/COD ratio is found as 0.3 in 

22 wells and it is 1.0 in Well No. 14. 

BOD/COD ratio above 0.5 Indicates a high proportion of 

biodegradable organic matter and that generally reflects 

contamination due to sewage. Whereas, BOD/COD ratio 

equal to or below 0.3 is considered as Indicates a high 

proportion of non-biodegradable or slowly degradable 

organic matter. 

In this case, out of 23 GW samples, 22 having BOD/COD 

ration around 0.3, which clearly indicates about the 

contamination due to discharges /disposal of industrial 

effluents, waste, leachates in the past. 
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13.0 The evaluation of the groundwater monitoring report submitted by 

VNIT indicates about contamination in the groundwater due to the 

industries situated in the MIDC Paithan area. Further, it is evident 

that both industrial and domestic effluents generated from the 

industrial area contribute to the contamination of the GW in this area. 

The concentrations of the pollutants get diluted with passage of travel 

away from the MIDC boundary. These findings are also matching with 

the physical/visual observation made by the joint committee during 

the visit of the site. 

14.0 District Collector, Chhatrapati Sambhajinagar constituted a 

subcommittee on 15/07/2025 comprising of the District 

Superintendent Agriculture Officer, Sub-Divisional Agriculture 

Officer, District Soil Survey and Soil Testing Officer, Soil and Water 

Testing Specialist of the Krishi Vidnyan Kendra ( KVK ) , Taluka 

Agriculture Officer, Paithan, Circle Agriculture Officer, Deputy 

Agriculture Officer and Assistant Agriculture Officer, asked to visit 

the site and submit their views on the impact on crop growth and 

production based on the report submitted by VNIT Nagpur. The said 

committee, interacted with 10 randomly selected farmers from seven 

villages situated in this area namely Mudhalwadi, Wahegav, 

Narayangav Katpur, Pimpalwadi Pirachi, Pachalgav, and Diyanatpur 
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during their field inspection on 18/07/2025. The copy of the report is 

attached for the reference at Annexure 04. The following are some of 

the key findings made by this committee 

14.1 In Mudhalwadi Wahegav and Narayangav village, mainly 

sugarcane, cotton, Pigeon pea and maize were found to be 

affected impacted groundwater and there is a possibility of a 

25-40 % reduction in the productivity of these fields. 

14.1.1 

14.1.2 

The observed side effects include reduced shoot 

emergence in sugarcane, as well as diminished growth in 

cotton, pigeon pea (tur), and maize. The side effects on 

onions in the aforementioned agricultural fields include 

reduced leaf count, reduced plant height, smaller bulb size, 

and shorter storage life. Similarly, the side effects on 

Mosambi include reduced growth, premature fruit drop, 

and leaf yellowing, which collectively restrict the 

cultivation of traditional crops such as onion and Mosambi. 

Some of the farmers source water from dams or other 

farmers in unaffected areas due to well water 

contamination. Discussions with farmers indicate that the 

aforementioned side effects, combined with continuous 
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cultivation of the same crops, have led to a consistent 

decline in soil productivity over the past 4-5 years. 

14.2 Crop conditions in Katpur, Pimpalwadi, Pirachi, Pachalgaon, 

Diyanatpur, and Dalwadi were inspected, and no adverse 

impact on productivity was observed. 

14.3 According to VNIT's findings, water samples contained high 

levels of arsenic, cadmium, mercury, and nickel. Soil analysis by 

the District Soil Survey and Soil Testing Officer revealed high 

alkalinity in affected agriculture area due to presence of free 

lime, calcium, magnesium, sodium, and sulfur content. The 

water, classified as C4Sl, contributes to soil alkalinity when salt 

accumulation exceeds certain levels. This increased soil salinity 

has been exacerbated by contaminated water, hindering the 

absorption of nutrients required by the crops, which results in 

the crops drying out and not growing properly. 

15.0 Thus, the said committee concluded that contaminated groundwater 

has degraded soil quality in the affected area, potentially reducing 

crop production by 25-40% compared to unaffected regions. 

16.0 During the VC on 24.07.2025, the committee requested the District 

Superintendent Agriculture Officer to provide per per-hectare loss of 

each of the crops along with the Minimum Support Price (MSP). 
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Accordingly, the details provided vide letter dated 24.07.2025 is 

placed at Annexure 05. The provided details can be further used to 

calculate the cost of the loss of crop of the farmers situated in the 

impacted area of Mudhalwadi, Wahegav and Narayangav village to 

finalise the compensation against loss of crops due to groundwater 

contamination. 

17.0 It is mentioned in the MPCB affidavit dated 19.04.2024, there are 

around 21 number of industries in MIDC area of Paithan. And as per 

present information provided by the MPCB, total 24 industries are 

located in the MIDC Paithan. The details of these industries is as 

given below 

No. of industries categorised under 
Total 

Red Orange - a, Large 06 01 07 0 •.. 
+"' Midium 01 01 a, (J'J -- - = ro "'C 

u C: Small 13 02 15 Cf) ·- 

Total 20 03 23 

As per MPCB, one unit is closed and its Category has not mentioned. 

As per this data most of the units located in MIDC Paithan are falls in 

the 'Red Category' which means these units have high potential for 

generation of environmental pollution. 
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18.0 The information related to sector-wise bifurcation of the industries in 

MIDC Paithan and the details of the industrial effluent and sewage 

generated by them along with details of the ETPs & STPs installed by 

them and mode of disposal after treatment is awaited from MPCB. 

19.0 MPCB shared Summary of Survey of 20 industries located in MIDC 

Paithan area carried out during 04.12.2023 to 13.12.2023 due to 

complaints received about water pollution problems from industries 

located in MIDC Paithan area. (Annexure 06) As per the shared 

summary, MPCB has initiated action against 8 units based on the 

outcome of the survey. The name of the respondent industry is not 

among these 8 units. However, as per the MPCB analysis report of 

STP dated 05.12.2023 attached in the Affidavit dated 19.04.2024 filed 

by MPCB, the unit is non-complainant w.r.t. prescribed BOD limit for 

STP. Thus, in total 9 units out of 20 surveyed unit are found non­ 

complying. Even 04 units among the non-complying list were in 

operation without valid consent during the survey of MPCB. 

20.0 M/s. Matrix Life Sciences Pvt. Ltd., the respondent industry in the 

present case, is located at Plot No. D-8, MIDC Paithan. The unit is 

large scale red category unit involved in manufacturing of 19 various 

chemical products. 
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20.1 During visit of the committee on 14.06.2024, the respondent 

industry was found operating without valid Consents to operate 

(CTO) from MPCB. It was informed that the validity of the last 

consent was upto 31.05.2024 and the unit had applied for 

renewal. 

20.2 The earlier consent was valid up to 31/05/2024 whereas the 

next consent was issued on 13/08/2024 with validity up to 

31/05/2029. 

20.3 The unit has obtained Environmental Clearance (EC) on 

17.05.2019 (Annexure 07) for expansion of production of 

Organic Chemicals from MoEF&CC. The following condition is 

prescribed for effluent treatment in the EC. Industrial effluent 

of 91.5 cum/day will be treated through Effluent Treatment 

Plant. Domestic effluent will be taken to STP for treatment. 

High COD effluent will be treated in solvent stripper, MEE and 

ATFD and treated water will be recycled in the process and for 

green belt development. 

There will be no discharge of treated/untreated waste water 

from the unit, and thus ensuring Zero Liquid Discharge. 

20.4 Further based on the EC, the unit had obtained Consent to 

Establish (CTE) for expansion in RED category on 24.09.2019 
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(Annexure 08). The following is mentioned about effluent 

treatment in the CTE. As per your application, you have 

proposed to expand the capacity of existing 60 CMD Effluent 

Treatment Plant (ETP) to 120 CMD, consisting of Primary and 

secondary treatment systems followed by Solvent Stripper and 

ATFD for achieving Zero Liquid Discharge (ZLD). 

Treated effluent shall be 100 % recycled/reuse in the 

manufacturing process. There shall not be any discharge 

outside the factory premises/CETP. 

20.5 In the present Consent to Operate (CTO) issued on 13/08/2024 

(Annexure 09), following is mentioned about effluent treatment. 

As per your application, you have provided Effluent Treatment 

Plant (ETP) of designed capacity of 160.00 CMD consisting of 

Primary (Collection tank, Neutralization tank, Equalization tank, 

Flash mixer, Primary Clarifier/Primary Settling Tank), 

Secondary (Activated sludge process, Anaerobic digestor), 

Tertiary (Pressure sand filter, Activated carbon filter), 

Advanced treatment (Reverse osmosis, Stripper, ATFD) for the 

treatment of 89.2 CMD of trade effluent. 

The Applicant shall operate the effluent treatment plant (ETP) 

to treat the trade effluent and recycle the entire treated effluent 
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into the process for various purposes such as for cooling, 

process & scrubbing with metering system so as to achieve 

Zero Liquid Discharge. There shall be no discharge on land or 

outside factory premises. 

20.6 Thus, the requirement of MEE mentioned in the EC is not 

prescribed in CTE or CTO issued by the MPCB. Similarly, the 

condition imposed in CTE for 100 % recycled/reuse of the 

treated effluent in the manufacturing process is also amended 

in CTO and permission for utilising treated effluent in process 

for utilities such as for cooling, scrubbing is also allowed in 

addition to use in process. 

20.7 As informed by the industry during visit of the committee, the 

effluent is firstly taken to solvent stripper of 600 kg/hr capacity, 

and thereafter wastewater is taken to anaerobic tank followed 

by primary settling, aeration tank, secondary settling. The 

treated effluent from secondary settling is passed through sand 

& carbon filter and two stage RO system. The RO permeate is 

reused for utilities such as for cooling, process & scrubbing. The 

RO reject is charged into ATFD and residue is sent to Common 

Hazardous Waste Treatment and disposal facility. The unit 

claimed that it operates at less than 30% of the production 
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capacity specified in its EC, resulting in effluent generation 

below 30 KLD against permitted 89.2 KLD. And hence, the unit 

has not yet installed a MEE. 

20.8 On 02.02.2021, issued a warning notice (Annexure 10) to the 

unit for not installing an ATFD for wastewater treatment & 

disposal and using RO reject for Ash spraying. The unit has 

obtained EC & CTE in 2019, with condition to achieve ZLD by 

installing solvent stripper, MEE & ATFD. The illegal discharge 

of RO reject, a highly concentrated effluent, could have caused 

significant environmental damage to surrounding water and soil 

resources. 

20.9 As per the details attached in the MPCB affidavit, the unit was 

visited by MPCB on 12.07.2023 and 05.12.2023 (Annexure 11). 

During both the visit, the sample of the STP collected was not 

complying the consented standard for BOD. 

20.10 It is reflected from the records of MPCB made available before 

the Committee, the respondent industry found violated the 

conditions prescribed for trade effluent and sewage 

management. The mismanagement of highly concentrated RO 

reject possessed potential high risk of contamination of the 

groundwater. 
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21.0 Findings and Conclusion 

21.1 During site visit of the Committee, the water in all the visited 

wells was yellowish in colour and had a mild foul smell which 

prima-facie indicate about the contamination in the Ground 

Water (GW) of the area. 

21.2 After making an in-depth appraisal of the VNIT report on 

'Assessment of Ground Water Contamination and mitigation 

plan based on detailed assessment of contaminated ground 

water at Paithan MIDC area, Chhatrapati Ssmbhejinager'; the 

committee is of the opinion that the industrial effluent and 

sewage generated from the industries located in MI DC Paithan 

are the main reason for depleting ground water quality of the 

area. 

21.3 As per the reports of the District Agriculture Office, the 

contaminated ground water is main reason for soil 

contamination of the agriculture fields and that decrease in the 

crop yield mainly during last 4-5 years. 
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21.4 Hence, the committee is of the opinion to calculate 

compensation for crop loss of the Farmers located in impacted 

area of Mudhalwadi, Wahegav and Narayangav villages. The 

crop wise per hectare cost suggested by District Agriculture 

Office vide letter dated 24.07.2025 can be considered as a 

reference document for computation of compensation. The 

district agriculture office may be asked to calculate said 

compensation for crop loss of the Farmers. 

21.5 The committee suggest following measure to deal with ground 

water contamination in the area 

21.5.1 

21.5.2 

Performance Evaluation and adequacy reports for ZLD 

System installed by the industries shall be carried out by 

third party reputed technical institute based on which 

MPCB shall take appropriate action. 

The units located in MIDC Paithan area may be kept under 

continuous vigilance to eliminate further contamination in 

the ground water and stringent action may be initiated 

against the non-complying industries. In addition to this 
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environmental compensation may be imposed on the 

respondent industry for not having treatment as per 

Consent/EC and handling the RO reject in illegal manner 

without installing the treatment units mentioned in 

EC/CTE/CTO. 

21.5.3 

21.5.4 

The in-depth scientific study may be carried out through 

the expert technical institute in the field of ground water 

management under the supervision of CGWA/CGWB to 

identify the horizontal and vertical propagation of the 

contaminants in the groundwater of the area and also to 

identify the other possible sectors of the industries 

responsible for the contamination. 

Based on findings of this in-depth study, the scientific 

remediation plan may be prepared and implemented in 

time frame manner through Reference Organisations as 

per the provisions of Environment Protection 

(Management of Contaminated Sites) Rules, 2025. 
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Item No.3 (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 

Original Application No.222/2023(WZ) 

Mrs. Mangal W / 0 Vishnu Bodkhe & 4 Ors. 
. .... Applicant(s) 

Versus 

M/ s. Matrix Life Science Pvt. Ltd. & 3 Ors. 

Date of hearing: 22.04.2024 
.... Respondent(s) 

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant 

Respondent(s) 

Mr. Asim Sarode, Advocate 

Mr. Sachin Gore, Advocate along-with 
Mr. R. B. Mahabal, Advocate for R-1/PP 
Ms. Manasi Joshi, Advocate for R-2/MPCB 
Mr. Aniruddha Kulkarni, Advocate for R-3/CPCB 
DSAO, Department of Agriculture, Aurangabad, 
in-person for R-5 

ORDER 

1. By our previous order dated 11.03.2024, the applicants were 

directed to fill up Form No.II as prescribed under rules and pay adequate 

court fees, as the personal compensation was being prayed by the 

applicants. In this regard, an application dated 19.03.2024 has been filed 

from the side of learned counsel for applicants, which is found to be 

defective by the Registry. We direct the learned counsel for applicants to 

remove the defects forthwith and get the number allotted to this I.A. 

2. Even though this I.A. is found to be defective, we are considering 

the same on merits. A copy of this I.A. has not been served upon all other 

parties. Therefore, we direct the learned counsel for applicants to serve a 

copy of the same upon all other parties through e-mail. 
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3. The main emphasis has been laid in this I.A. by the learned 

counsel for applicants that an amount of Rs.30,00,000 /- (Rupees Thirty 

Lakhs) is being claimed by the applicants by way of personal 

compensation only on rough estimate because they are not experts and 

therefore, prayer is made in this I.A. that an Expert Committee be 

constituted to assess the damage caused to their agricultural crops and 

that an opinion from the District Soil Conservator be also taken in order 

to assess the quality of soil and damage caused to the crops. 

4. Our attention is drawn by the learned counsel for applicants to the 

fact that he has already filled up Form No.II, which is annexed at page 

nos.149 to 162 of the paper book and that it is orally submitted that the 

court fees for the same has already been paid. But when we enquired 

from him as to where are the details of the same, he submits that on 

04.12.2024, court fees has been deposited. We direct the Registry to 

verify about the same and submit a report in this regard. 

5. We deem it appropriate to constitute a Committee, which assess 

the damage caused to the agricultural crops/lands of the applicants, 

comprising one Member each of: 

(i) The District Collector, Aurangabad; 

(ii) The District Agricultural Officer, Aurangabad; and 

(iii) The Central Pollution Control Board (CPCB). 

6. The District Agricultural Officer, Aurangabad shall be the nodal 

agency for coordination and logistic support. 

7. The Committee is directed to visit the site and submit a factual and 

action taken report with regard to the violations, if any, and action taken 

thereon, within two month. 
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8. The report in the matter be submitted by SPCB through e-filing by 

using portal of NGT in the form of searchable PDF /OCR Support PDF and 

not in the form of Image PDF. 

9. Applicants are directed to supply the required documents in 

support of the present Original Application and copy of the application to 

the Members of the Committee within three days from today. 

10. A copy of this order be communicated to the above-mentioned 

Committee forth-with for compliance. 

11. In response to our previous order, the respondent No. l has filed 

reply affidavit dated 15.04.2024, the same is taken on record. Several 

photographs are also filed from the side of respondent No.1- Project 

Proponent, the same are taken on record. 

12. It is submitted by the learned counsel for respondent No.1 that the 

applicants have deliberately impleaded the respondent No. l in the array 

of parties in the present Original Application despite the respondent No.1 

being a ZLD industry and there is no contamination being done from its 

side. It is also emphasized that the industry of respondent No. l is located 

at a distance of 1500 mtrs., in view of which there is no likelihood of this 

industry causing any pollution to the lands/crops of the applicants. It is 

only due to vindictiveness and in order to harass the respondent No.1 

that impleadment is made. 

13. From the side of respondent No.2- MPCB, reply affidavit dated 

19.04.2024 is filed, wherein our attention is drawn to para no.31 of this 

affidavit, annexed at page no.574 of the paper book, which is as follows:- 

"31. I say and submit that as per the Respondent Board's Analysis 
Report of the well water of the Applicant No. 1 dated 09/5/2023 
which is annexed as Annexure II H II to the O.A , it is submitted that 
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the parameter is compared with the Indian Standard (IS) Drinking 
water standard 10500/2012. The parameters such as TDS, chloride, 
Hardness (Calcium) Hardness Total. Sulphate, Conductivity and TFS 
found exceeding with the IS Drinking water standard 10500/2012. I 
say and submit that there are around 21 number of industries 
approximately in MIDC area of Paithan, Chh Sambhajinagar. Out of 
these 4 number of industries are achieving ZLD, 7 number of 
industries effluent is being sent Common Effluent Treatment Plant 
(CETP) Waluj, 6 number of industries using treated effluent for 
gardening, 2 number of industries having effluent nil and 2 number of 
industries are closed. Respondent No.1 being one of the industry 
operating in the said area, it can't be held solely responsible for the 
water pollution. I say that in view of pollution problems existing in the 
MIDC Paithan area, the Respondent Board has issued Work Order to 
Indian Institute of Technology, Powai, Mumbai vide letter dated 02-04- 
2024, for conducting Assessment of groundwater contamination and 
mitigation plan based on detailed assessment of contaminated ground 
water at Paithan MIDC area, Chhatrapati Sambhajinagar. The scope 
of work has been also defined and the time duration for the work 
order is also specified with methodology and deliverables. The 
Respondent Board will take reviews of the work progress on monthly 
basis. A copy of the said work order is enclosed herewith and marked 
as an Annexure "H". " 

14. From the above-mentioned para, it is clear that the Respondent 

Board has engaged the Indian Institute of Technology, Powai, Mumbai to 

assess the groundwater contamination and its source in the MIDC 

pipeline area. Annexure-H of this affidavit is a work order dated 

02.04.2024 issued by the MPCB to the IIT, Powai, Mumbai, wherein cost 

of the project is stated to be Rs.52,50,000 /- (Rupees Fifty five lakhs fifty 

thousands only) + GST as applicable and terms & conditions of the 

payment are also mentioned therein that 70% of the total cost will be 

paid in advance for acceptance of the work order and remaining 30% of 

the project cost will be paid on submission of the Final Report (Phase-I). 

15. When we enquired from the learned counsel for respondent No.2- 

MPCB as to what works includes in the cost of this project, it is apprised 

by her that an assessment of the source of pollution would be done by 

the IIT, Powai and its remediation would also be suggested by it, for 

which the said amount is being charged. 
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16. We find some vagueness in the project cost because what we would 

like to have clarity about is that the IIT must conduct the identification of 

the industries, which are responsible for causing the contamination in 

MIDC Paithan area and that apportionment of the cost of study + 

remediation/mitigation measures by the industries should be suggested 

by the IIT, Powai, which may be levied/recovered from the concerned 

industries, so that the MPCB may carry out the remediation plan. Some 

timeline has to be also there, therefore, we direct that this project should 

be completed within a period of three months. 

1 7. We may also make it clear that from the report, if the industries are 

identified, which are responsible for causing pollution, the said industries 

would be directed to be impleaded as respondents in the present Original 

Application by us at that stage. 

18. We also make it clear that the IIT, Powai shall make visit of the 

spot in question in the month of May prior to the onset of monsoon. 

Put up this matter for further consideration on 08.08.2024 

Dinesh Kumar Singh, JM 

Dr. Vijay Kulkarni, EM 

April 22, 2024 
Original Application No.222/2023(WZ) 
P.Kr 
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r--___ 
.._ MAHARASHTRA POLLUTION CONTROL BOARD 
Tel.No. (0240) 29930004 ..-... Regional Office, Paryavaran 
Visit us at www.mpcb.gov.ln Bhavan, A-4/1, MIOC Area, 

)IAl1\11.\5llnt~ 

~:l):l~i.1:,roaurangabad@mQcb.gov.in Chikalthana, Behind Daynik 
f);:,:..,·~,.._t -"~ . .-"-.!,,. :•:, :··, ~ .•.. ,-, I:.'.. -- ;,,i ~. i., ,'\·.J·""''·,~ "? -~ Lokpatra, Near Seth Nandlal ,,,;~~,.~ :~:12i EE:'\·:~ ~ h\~·: ,.;·, .\/., Dhoot Hospital, Jalna Road, f-~- -...,;;;: t.:b_1f'••~l-,·ro,...-•,,.;\:I . "'11V ...:";:;~-~,· .••.. ~, .,,,,{;,~1:i,1 •. : •. ~ •.. • •.• ., •. ~~~~!-::.:'i:,1 Chh.Sambhajinagar-431 210. "\' our Service is our Duty" 

~. I /\ ,,,._,_,,._~ 

lZ=-93 
To./ . 
~Superintendent of Agriculture Officer, 

Chhatrapati Sambhajinagar. 

Sub: - VNIT final report ofMIDC Paithan in Compliance ofHon'ble NGT Order dt. 22.04.2024 in OA 
No 222 of2023 filed by Mangal Vishnu Bodke and others Vs Mis. Matrix Life Science Pvt. Ltd. 
and others before Hon'ble NGT, Pune. 

Ref: - i) Hon'ble NGT Order dated 22.04.2024 & 18.06.2025. 
ii) Letter of Hon'ble District Collector, Chhatrapati Sambhajinagar dated 10.06.2024. 
iii) E-mail from Agriculture Department dated 19/06/2025. 
iv) Work Order issued to VNIT for study of ground water contamination in Paithan dtd. 

01.07.2024. 
iv) Email of SRO, Chhatrapati Sambhajinagar dated 06.06.2025. 
v) Letter to Superintendent of Agriculture Officer dtd. I 0.07.2025. 

Respected Sir, 
With respect to your e-mail/ letter dtd. 19/06/2025, you have instructed MPCB to collect 25 

nos. of well sampleand 10 nos. of soil sample to District Soil Survey and Soil Testing Officer from 
affected area near Paithan MIDC and submit detail report to prepare final joint committee report about 
assessment of damage caused to agricultural crops & land as directed by the Hon'ble NGT in OA No 
222 of 2023. 

Accordingly work order was issued to VNIT for "Assessment of ground water contamination 
and mitigation plan based on detailed assessment contaminated ground water at Paithan MIDC area" 
on <ltd. - 01/07/2024 (Copy attached). 

VNIT has submitted their final report dtd. 23/04/2025 along with results of 23 nos. of well 
samples near Paithan MIDC (Copy attached), this final report was communicated by SRO, Chhatrapati 
Sambhajinagar on dtd. 06/06/2025 through e-mail. Once again the final report ofVNIT is submitted to 
your good office for preparation of comprehensive report about assessment of the damage caused to the 
agricultural crops/land of the applicants in compliance of the order issued by the Hon'ble NGT dated 
22.4.2024. 

In view of the above, you are requested to prepare final joint committee report about assessment 
of damage caused to agricultural crops & land as directed by the Hon'ble NGT. : 

The report prepared by Joint Committee needs to be submitted to Hon'ble NGT & next date of 
hearing scheduled on Aug 5, 2025. 

Please treat this as most urgent. 
~~­ 

~~~ ~ - ~f>· 
~ 1t\.~·~""";r' :1(" .1!/T •YII 
~·o\\1 i;t,-t.~: .. ":'}"'~ 
,msl,• t_~cl:"af$ ~--.'~•~' I 3db~·'R· µuu 

copy submitte fo fav 
Hon'ble trict Collector, Chhatrapati Sambhajinagar - for information. 

Copy to: - 
Sub- Re anal Officer, Chhatrapati Sambhajinagar- for necessary follow- up with respective 

offices for submission of report from nodal agency. 

~ 
(Manish Holkar) 
Regional Officer, 

Chhatrapati Sambhajinagar. 

J':. 
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-- Tel.: 24010437/24020781/24014701 
Fax: 24024068 / 24044531 
Website : wwW.mpcb.gov.ln 
E-mail.:jdair@mpcb.gov,ln ... , : , , 

Kalpataru Point, 2nd - 4th Floor, 
Opp. PVR Olnema.- , , · . , 1 

·. - Near Sion Circle; Sior'l (E), 
. ; Mumbai_-400:022. 

No. BO/JD(APC)/TB/B· 0 0 ~ ':J- 
: ·< ,; \' 

. •)'!, ,,:.)·.,,. ,; 

! ~-,•I .: I•':, (.~::I 

-~~eta},:,!·:; :·;;i'·. /,,,· \''.. '. ' 
. I - l ~. • : : ~ : • , • I . I ; .~ . : I It ! ! l i • : : ; 
vtsvesvarava National Institute of Technology, · · 
S Ambazarl Road, Ambazarl, Nagpur- 440010 

1' :,._i' •.. ,, I' 

Date;- o\·\ o-:J-I Qo'-4 
•• I : ,, 

"1 ·1: • • 

~ : ~ '._ . 

· .. ::·:. ,_. .. ::. ,Su~:-Work __ crder for e- .:i- ... , ~· : : :·_,,_ ·, •:,. · •. :. ·, 
, : . 1) Assessment of Ground Water .. Contamination and .mitigation plan .based on 

detailed assessment of contaminated ground water at .Pafn.tha·n MIDC area, 
chhatrapatl SaQ1bhajinagar. ·. ': '., ;,> .. _ ,· - _ 

' . . 

·2) Preparation · of 1\ctlon 'plan for , rsstoratlon 'of Environtnent. for Padmavatl 
': 1 ,,=.: 1 i; ': _-! · ":' (. : - - - ·Associates -- Pristine Prism 'and Pristine Roya le and Pristine Privilege, Sr. No • 

" · i. · ·,; .,,;,. ,,_. ! ·.i1 16/2,7 and Sf. No.6/5 CTS. No. 2560(pt),' Vill-Aundh, Dlst-Pune. 
• · : ' · \ .-_ · 1, .. i;: .~ ~ · ~-._. l; r·: ; . : · h I·· 1 ·1. ~ , ·., ·1 • , · '.-·. · 'i ·. •' ; : - • . • •. - • · • . 

• 
1 
••. ,, .• ·; "• _ 1; • ~) Pr~paration of Action ~lan'foi' re_storation or Environment in. connection with the 
• J •-' f , , l , I , , 

1 
I , I I , , l . I I, , I l' .., 1 ~ _, l , • ., • J , , , , ! , , • , , ~ , • • • • , 

Goel Ganga Blbvewadl Project, .s. No. 578/2. Bibewadi, Pune •. 
•·. I , ~ : •• I . ~ : J - . I ' ; I' ' . ' ' ' ' .•... ' 

~; ;i·, :111r- ~ .. :· :· ,, 11 Ref-1) Order passed by Hon'ble NGT ln oA No: 222/2023 :(wz o·n-23/04/2024) 
i .. :•J'f' v.•:, i ;.·,i,r1'.:·,TJ.:i) Orderpifssed by Hon'bhfNGT:iri'OA No! 198/2023 (~on 29/11/2023} 

3) Order passed by Hon'ble NGT in OA No. 32/2020 (WZ on 22/09/202.3) 
4) This office letter dated 13/05/2024 regarding inviting propcisals~ : ; .: :J 

• ·;, · ; , 1 s) vaui- proposal dated ·30/c1s;2oi4: · ~:, ,_ 1 ·' , , ,_ :, - , - =· · . ,·,· 1 ·, - · · • · 

i:~. 'j 1 G)Meetinii11~fd'o~24Jos/io24: t.w:i·.:i ;)<'-1~,,:!il· ·.-,:,:. ,,, · ·1 ,· ·:·.: 
.\.1'i;'-,:: ~-,r.:;··? ,~,.~/-- ;_ -.::r:~:~ .. - 

Sir, 

In accordance to the above referred subject and orders passed by Hon'ble NGT vide above ref. 
no. i to 3 Board has invited proposals for Assessment of Ground Water Contamlnatlon' and mitigation 
plan and Preparation of Action Plan for rest~~-tl~~ -~iE~vir~n~~~t~ Acc~~di~gly, MPC Board has rec:eived 
.vour proposal dated 30/05/2024 vide ref no.5 followed by presentation 'held on 24/06/20i4. Further, 
MPC soard has d~cided to award works for Assessment of Ground Water to~tamlnati~~ ·and mitigation 
plan and Preparation: ofActl_on Pla'n for restoratlor; of Environment tovour organization.with following 
Objectives, Scope of Work and Deliverables with payment terms and c·onditlons~'~:: ·, . . ". 1 

. 

· - · •. ,·i • · -· · ~-" · . -- --· -- -· .... ·-- -- ·· -~-- - ~ ··· ··1(-~r:J ,-:~c~.--··- . --· .. 
1. ProJect'assessment of Ground Water Contamination and mitigation plan based on detailed 

assessment of contaminated ground water at Painthan MIDC area, Chtiat~pati Sambhajirtagar. 

A. Objectives: ~'I I f ,- 1 .· :~" ' 

• Assessment of Groundwater Contamination and mitigation plan· based on, the detalled 
assessment of the ground water at Palthan Mioc'area: Chhatrapa'i1 Sambhajl Nagar. 

I • ' 'I , ',.', I /• ',, l!...,' ''• _1(, ' 

~ "' ·i,-1'1;,,• n: .. ,, ,;-.· 
b • 
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~ .... 
,,· 

e. Scope of work: 
• Detailed survey of the study area. 
• Study of contaminated from last.Three-decade Land· use and. Land cov_er. 
• GIS mapping ofthe study area (focus shall be on all possible sources) 

. :• Topographical study of the proJect area. 
' [· . · • Detailed assessment of the groundwater contamlnatlon. 
• Assessment of soil, groundwater, surface· water, crop, and animal Scat. short :term 

_mitigation plan based on the finding of Phase-1, . , · · '· ·· 
• ~eport submission. · · ' ; · ·' 1 • • : : : _. • • 

1 
" · • '· •• · • : · 

C. Project Duration: 
•· The time dura_tion 'of the projecrshall be .60 working days from receipt of the work order • 

. ' . ,,, .. : Final report along with recommendations shall be submitted within 15 days from the date 
•!,: - ·'.:. r:rf;'ofcompletlonofthewholeproject .. , ":'' ,; . ' 

D. Me.thodology: ,c', .- i, .-,: ·.. 1;_.: • , . ; • •· __ , 

. ~ l . } ;,· 1 \.' · .••• ' 

.. 

"i! ','" ,."; . / ,~, J~,tudy ar.~·~l i,d~~tific~tio,n,:and so~rcE!_i~entifi~atlo_n,, ': l •• ;,';•i j' < ( ':. . 

-, • .1 .. ,•.;-,,Land .Use and Landcover study o.f last; three, decades to _understand the change' of land 
use practices ln the last three decades. ~ Topographlcal study of the defined area. 

• Assessment of groundwater, surface water, crops, soil, and animal scat. Sample shall be 
.. collected from the study" area t~Jlcheck le~ef "of 'confamir:iation~ if ·any, through 

· • . , • • . \ " ' · , • · , • ,• • • , 1 1 1 '1 ~ 1 1 ! ·, ~. • • · , , • , · , • • 1 • , physkochemic:al andmetal a_nalysis:· · · - ·· · · · , · · · · 
. • - . Wa_ter sample collection and analysJs.-Water. samples shall be. collected from monitoring 

wells to check the level of _c(!ntar:r1ir:iat_ior1, -!f .a[IY,, t~r91.:1gh pl}y~\cochernicaf and metal 
,-.-.:. analysis. . 1 ••• ~,,~/~·.:: :;·H·::...i~1t•Ll1·.,·iL· . .-(.~:r,\i·.:;~~,c';'•_ 

E~ Deliverables: • / · , •. : .. , ,·_ . : • ; ;·_; ~ \. : 1-.., ~ r , ., ·~ ; : 1.·, : •• • J :./ • • :.- r ~:; . ~·. ::- : 1 : · . 

• Detailed project report titled 11As~es~.m.~~t _of, ~r~IJr,~y,t~~e.r <;:<?rtal'.!lination and mitigatiO,:l 
plan for the contaminated ground '-'.'a.~~_r,at,~_atth~~ _IV!ID_~ _ar~a? A~~ed on Phase-I studies. 

F. Support from MPC Board: 
• Representative from MPCB for guidance and technical co-ordination. MPCB shall take the­ 

review of thewcrk progress on·monthly.basis,(>:,,'.,;; ·::·.-c·dt:. :-:r-:~. ,:,J -,::r' ,·_: .· ·, .. - ·; 
G.Payn'lentTerms-·' .:.·.: ,,,,.,_-,:: ·,._ .:· -:;·,.'._:.:·:-_,.-. :·:.:1 ,it-:>"~,~~·.q :,-i,,·.-:i: ,.,,: ~,-:'.-..: ,. ,_,,. 

Sr.No. I Expenditu~eH~ad .· _· .. ::. r, ,·-:1 · ·,_,,, .. ,·.".:,,·:,..-,,,_;r,,c.~; n ,·;:•f·, :)i·id,Amoun'tl.1 .• ·L··, 

I 1 I Professional Charges . -:.- .... . ,·' - ·. ,, '' . 1 ·s.;00:000,~- :: ' I 
, .... ·,., ., . ,,· ' .. \_; '• .· 

I 2.. I Cost for trav~ling_ for site visit-boarding, lodging,. transportation, 'sample I 5,00,000/~', , ,. 
analysis, consumable, report prepa_ration,. dr~fting etc · .. : : ; · . , 

'•: 

Total Cost 
; ·.: • :I_; l. ;, 

., , , fl'.',: .:·r,· · , . ,,r.,·, \. ·.e· .•... ,.14.00,000/- .' - • •. . • .•• ' • • • •• t ' • • . ~ ••. ' 

: •/I.Tax as applicable (GST·18%): . , , ·, ·., .. · ·" "' ·' ' · · I 2,52,000/- I 
Cost payable 

• 50%' afongwlth worfc order 
• 30% on submission of 1nte~1m Report· 
• 20% on submlsslon of Final Report 
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2. Proposal for Prepara~lon of Action plan for restoration of Envlronment for Padmavati Associates 
- P~istlne Prism and Pristine Royale and Pristine Privilege, Sr. No. 6/2,7 and Sr. No.6/5 CTS No. 

·,:·: ,:,,· 2560(pt),VUI-Aunclh,Dfst~Pune.·'.. ,·, ., .. ; . 1,-. ·.,., •.. ·: .,,,, :_·,,·::•, .. 

l: ~.i · ! ; , 1 · '\ r .. ,., ~ . ••. I ·,· \ .... ,:.-· 
A. Objectives: . . . . ~ . :· 

• Restoratlon of Environment by Preparing an Appropriate Envtronmenta(Action" Plan; 
,,,;-.,·; ,•;, r·.· :'I ;1·, :J. _ , ·.t'11t,,•·.,., .. ': ,.~·l1 ,11·; 

B. Scope & Methodology of the study: ",) 

• Site visit and survey for assessment of environmental. foss,~i.th respect all the possible 
' ' • • • • I I • ,,1 • ._ .\.,I ) \I ,, , ,1 _ , • 

environmental and ecological factors. 
'· • • · Assessment of best posslble activities for restoration of air;-water, soil, noise, ecology and 

waste environment and health. . , ,· .; ·.: ;. · .·:.-.,. 1,-·,:- · · :'1:<·,:, · 

:: ••• ·, ::· ':· •• :. '•1 :, Restoration plan for'all theenvlronrnental.and ecological factors;.·._ .. ;·, 

• The time line forthls study-shall be 60 working days from date, of~e.ceipt of,th~ work order. 
' • ' • ·'· , •' - .4 •• 'I. ' ' • ,I '. 

Final report along with recommendations-shall be submitted within 15 days from the date 
•.~'-'JC;:: of completion of the.whole project:'. J ii::: '._ :-~,.·, __ ;,' ''i' :,n.1,. '.•) .-, : 

' ::. C ' • ' ' ,4. '. - • • l ., I . o·. 'oe1'1v~rab·1~t. 'I'· ''V ,·,. ;""~ .. ·, ,/'I .:h:_!DI; I f"f1,lli~,., I I.Ii\ . ' 'I ,,[r. l '; ·,q·.·.: I . ! : ' ...• : :-.: ,.- 

. i.:-,·: 1~TH1 ._:-!{~fl\'/ ~-;r·J ir .. n._.1j1_:i1.'.l!lL•.; ~t:~ ~:;~:\ t.~:·> 
• Detailed Project Report consists of Study of Environmental Damages and' .. A_dequacy of 

•. • •••• • I - •I I I... , 

Pottutlon Control Equipment's and Suitable· recommendations. 
. - - .•. :\ ,:: i\ , ,~·,12 -~ .... .-.··>;_i:·!;~.-~ !~~:~;:) .. ' t:.:;.ic·."! ~1~· .f-r · 

'. E lnp~~ fr~m 'MP'c'Bc>ard( ' .. - ·.- ~ ,. : ,.,· rj: ;;, Jc·; -;~; .,'j ,; -; " r, ,, r, :i l · :·: •. ·]; ,) I'.-. . . . ;" • .. ., f I_ , ', '. . "{I. I 1 \ .._• '_, • J; .... I ' 1 • ,., • ' \ ~ 

• Authority/ Permissfon letter shall be provided torsltesurvevand m_onito_ring instruments. 
• J •.• ~ • • •. ••'.I ' _, •' •, ,4 • • - 

..-----.--........--~--,-,--,---'---'"-'";.;;_··· _..;;.-- --'--------'-'·. ;..:......--,---_;_--'----r---'----------, 
Sr. No. Expenditure Head _ Amount -:1!·-~;·-~ l :--: -~\ \ ·, -. 

1 Professional Charges-- - -- ----· -- --------- ... . . .. . . 7,20,000/- _ ..... 
. ~ • , : i ~ ~, •.' ~ ~ ,. ~ : ;' I : ;'. f • ~ t • 1 • , ~ '", • ": ; • , 

2 Cost for traveling- for site visit boarding,. lodging, transportation, sample 4,80,000/ .• 
~nalysis, consumable, report preparation, drafting etc ,. · .:. .. ~ · - ·· · ' 

. . . . ·- -- . -:---·---· -·----···---· ---· _;;;_:::----· ·:.-+--------1 
Total Cost ... ··· · · ·· ' · · · ' c- ·· ·· · .. · '' '·· .. _' · -12,00,000/:- ·· , 

~It • : ,: '.; • ',, '~. l ''. ,; I I ;½ • ' . ' I .,_ • I' 

1-----4----'----------:,c----:.,,.,..,.----------- ;r ~.as applicable (GST 18%) - --- . 2,16,000/- _ . 

. . Cost pay~bte. . . . . . 14,16,000/- 
• 'f I ' . t ~ ·.,_ ~ '' • i: . \ '' I 

. ~· ,50% alongwlth work order 
,,. ••· ,\'l 

• 30% en submission of Interim Report 

• 20% on submission of Flnai Report 
~·-, ,, 

··o,h-,~ .,,. ' ! '' 

!·'' 

· :rl· 

••••••.• J 

/, 

. l 
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3. Proposal for preparation of Action. Plan for restoration of Environment In· .connection with the 
Goel Ganga Btbvcwadl Project, S. No. 578/2~ Btbcwadl, Pune. · 

. ,, 

A. Objectlves: 
,j ,{ r, 

• Preparation of Action Plan for Restoration of Envirc,mmen,t !n connection with the Goyal 
Ganga Blbvewadl Project. : · · '· , , : .. '' , ·· · ·, •. 

B. Scope & Methodology of the study: 

' 

'.· ,; 

:j,,., ,: .1·1 ·.· ,;·. 

·:.' .,· .. 

~- Site vlsltand survevfor.assessment of environmental loss with 'respect all the possible 
envlronmental and ecologfcalfactors. 

• Assessment of bestposslble actlvltles for restoration of air,, water, soif, noise, ecology and· 
waste envlronment and health. 

• Restoration plan for all the envtronrnental and ecological factors; .:· -~ 

';i,.'.' ·c.Proiectouration···:. · .. ' 1 .·.·.r,'.: :, .• , :r. 
'• I I·, ·, 1 • · •. ; L , 1 • : ' , '• • I•• /; 

0

\ . ; ,l ~, l_ , ! j i' ~ 

,I' I 

f 

• The timeline for-this study shall be 60 working days from the date ofrecelpt of the work 
order. Fin.al report along. with recommendations shall be submitted within15 days from 
the date of completion of the whole prolect. 

. ' ~ ~ 7 

1.··, l_, ·_:!:';• .. t 

• Detailed Project Report consists of ·study of :Environmental Damages and Adequacy of 
Pollution Control Equipment's and Suitable recommJndations.' . . , ' .. · ' .. · :. . . 

i~ ln'puts;fro'm'MPC.Board:. ':.-,: · ,.' ,i:' ,.,,: . .-, . .:,.::,:,,r,·,·:;'.; , 

• Authority /Perml~sion letter shall be provided for site survey and monitoring instruments. 

F. Pay111ent Terms:- 

Sr. No. Expenditure Head .. 
.. ·' ...•... ' 

1 Professional Charges 

2 , .cost for"travellng for site V 
analysis, consumable, repo 
. ' . 
Total Cost 

., . '' 
Tax as applicable. (GST 181 

Cost payable 

5 
rf 

Amount 
. - ·- . 

. , 
. . ... .. . ,. ' . . . ' 

•.. ! .,, ·,:. ·' I . • ~ •• 
1;20,0001- 

.. . . 
. . 

t boarding, lodging, fransportatlon; sample 4,80,000/- .. 

preparation, drafting etc 
• ii 

. - 
12,00,000/- 

1) 2,16,000/- 
- 

14,16,000/- 
,, 

¼ 

~ 50% aioligwlth work order 
• 30% ori submission of lnterfm Report 
• 20% on submission of Final Report 
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In view of above, you are hereby requested to start the work on Issuance of this work order and 
submit report after completion of work In timely manner. 

This ts Issued with the approval of the Competent Authority of the Board; 

---= :§' -- ' ; 
(Or. V.M. Motghare) '-'6( ~:} 

Joint Directo·r (Air Pollution Control) 

Copy for necessary actlon:- 
1. Chief Account Officer, MPC Board, Mumbai - you are directed to release payment- in favor of 

M/s. VNT, Nagpur. 
2. PSO/RO Aurangabad/RO Pune/ SRO Aurangabad/SRO .Pune-1/11/ SSO Central Lab/SSO 

Aurangabad/Pune-They are directed to assist the VNIT, Nagpur team during the studies carried 
out in the field. 
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NO.: CIVIL/CEC-1066/DHL-77 (1) 

April 23. 2025 

Assessment of Ground Water Contamination and 

mitigation plan based on detailed assessment of 

contaminated ground water at Paithan MID 

area, Chhatrapati Sambhajinagar. 

Prepared by: 
Dr. Karthik Balasundaram 
Dr. Ashwini B. Mirajkar 

Dr. Dilip H. Lataye 

Department of Civil Engineering 
Visvesvaraya National Institute of Technology, Nagpur 

Submitted to: 

Maharashtra Pollution Control Board (MPCB) 

Mumbai 
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1. Introduction 

1.1. Background 
Maharashtra Pollution Control Board (MPCB) through letter No. BO/JD(APC)(fB/B- 

0037 dated I st July 2024 had issued workorder to VNIT Nagpur for preparation of 

"Assessment of Ground Water Contamination and mitigation plan based on detailed 

assessment of contaminated ground water at Painthan MIDC area, Chhatrapati 

Sambhajinagar." 

This document constitutes the detailed report on the environmental damages and suitable 

recommendations. 

1.2. Scope of work 
• Detailed survey of the study area. 

• Three-decade Land use, Land cover study. 

• GIS mapping of the study area. 

• Topographical study of the project area. 

• Detailed assessment of the groundwater contamination. 

• Report submission. 

1.3. Methodology 
Dr. Dilip H. Lataye, Professor, Dr. Ashwini B. Mirajkar, Associate Professor and Dr. 

Karthik Balasundaram, Assistant Professor, from Department of Civil Engineering, VNIT 

Nagpur visited the site MIDC Paithan along with MPCB officials on 24th August 2024 and 

6th January 2025. The property is an industrial area with predominantly pharmaceutical 

companies. The methodology to assess the environmental damage involved the following: 

l. Visual inspection was carried out throughout the site for assessment of environmental 

loss with respect to all the possible environmental and ecological factors. 

2. Desk based review of documents to check for the various compliances and to evaluate 

the historic data. 

3. Collection of ground water samples from wells and other water bodies within aerial 

distance of 3 km from MIDC Paithan boundary. 

4. Testing of the water samples for the following parameters at an NABL lab: 

4.1. Physical Characteristics: pH, colour, oil and grease, total solids, total dissolved 

solids, electrical conductivity 
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2. Project Site Details 

Name of Site MJDC Paithan 

Location Taluka: Paithan 

District: Chatrapati Sambhaji Nagar 

State: Maharashtra 

Coordinates 19°33'25"N & I 9°3 I '45"N latitude & 75°22'45'' E & 75°23' 15" 

E 

Area 285 Ha 

Eco-sensitive areas Jaikwadi Bird Sanctuary and Jaikwadi Dam (<3km from the. 

southern boundary) ~ 
- - 

Current land use Industrial/Commercial C ~ 
w . 

C 

No of industries (at 24 . ' . 
,, ,. 

present) - - - 
' 

L . ' . 

2.1.Site Topography 

The topographic survey included picking up of all details and features as existing on ground 

within the MJDC boundary. The survey was carried out using latest survey instruments having 

required precision with computerized data capture facility like Total Station and Auto Levels. 

All data related to topography and features of the ground were recorded using on board data 

loggers. 
The site is a flat terrain with the ground sloping from east to west. The highest elevation i·· 

401.75m towards the North eastern side and the lowest elevation observed is 389.25 towards 

the south western side of the site. No major landforms are present within the site area. The 

state highway 752E runs along the eastern boundary of the MID~. 

The Jaikwadi dam and Jaikwadi bird sanctuary are located within an aerial distance of 3 km 

from the east and south boundary of the MIDC. 
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3. Land Use and Land Cover (LULC) Change 

Analysis (1996-2023) 

3.1.Data Overview 
The study considers five major LULC classes: 

• Waterbody 

• Agriculture Land 

• Bare Land 

• Tree/Forest 

• Urban Settlement 
Data was collected for 1996, 2003, 2011, 2017, 2020, and 2023, providing a 

comprehensive view of changes over time. 

3.2.Analysis Approach 
The land use and land cover classes were identified and their areal extent were listed in 

Table I. Changes in various land use and land cover classes were analyzed, their trend 

was constructed, their percentage changes were evaluated and fina11y, their comparative 

analysis was reported in the result section. Figure 1 and Figure 2 shows the land use and 

land cover maps for various years. 

Table I. Various land use and land cover classes and their areal coverage in square kilometers. 

Sr. No. LULC Classes Y1996 Y2003 Y2011 Y2017 Y2020 Y2023 

1 Waterbody 0 0 0.31 0.41 0.53 0.22 

2 Agriculture 9.88 10.68 10.39 11.64 11.32 11.31 

Land 

3 Bare Land 0.22 0.24 0.23 0 0 0 

4 Tree/Forest 3.14 2.39 1.89 0.6 0.01 0.01 

5 Urban 2.85 2.78 3.29 3.99 4.24 4.58 

Settlement 
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Figure I. Land use and land cover map of 1996 and 2003. 
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Figure 2. Land use and land cover map of 2011, 2017, 2020 and 2023. 

Figure 1&2 show the spatial coverage of various LULC classes from 1996 to 2023. Noticeable 

changes can be observed in agricultural land, bare land, and waterbodies, which faced 

substantial changes during the study period. 

3.3. Trend Analysis 

Figure 3 shows changes in the spatial extent of different land use and land cover categories. 

Important changes in different land use and land cover classes are summarized as below: 

Urban Settlement 
V'l 
0.) Tree/Forest V'l 
V'l ro 
u Bare Land u 
....l 
::i Agriculture Land 
....l 

Waterbody 

0 ') 4 6 8 10 12 14 
Areal Coverage (square kilometers) 

• Y2023 • Y2020 Y2017 Y20l l Y2003 a ) 1996 

Figure 3. Graphical representation of areal extent of different land use and land cover classes 

in different years. 
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Below are the variations in the different land use land covers expressed in square kms. 

3.1 Agriculture Land 

• Increased from 9.88 in 1996 to 11.3 in 2023. 

• Steady rise observed, with a peak in 2017 at 11.64. 

3.2 Bare Land 

• Declined from 0.22 in 1996 to Oby 2017, remaining absent afterward. 

• Indicates a complete transformation or repurposing of bare land. 

3.3 Tree/Forest 

• Sharp decline from 3.14 in 1996 to 0.0001 in 2023. 

• Notable decrease between 2017 and 2020 (99.94% reduction). 

3.4 Urban Settlement 

• Increased from 2.85 in 1996 to 4.58 in 2023. 

• Continuous growth, especially between 2011 and 2023. 

3.5 Waterbody 

• Grew from 0.0001 in 1996 to 0.53 in 2020, showing expansion of waterbodies. 

• Slight decline to 0.22 in 2023, possibly due to reclassification, land re.purposing, or the 
time of satellite imagery obtained. 

4. Percentage Change Analysis 

• Waterbody: Waterbody appeared in the study area in 2011. Then, it increased nearly 
70.96% from 2011 to 2020, and then slightly declined. 

• Agriculture Land: It faced a 14.4 7% increase from 1996 to 2023 continuously. 

• Bare Land: This class was present till 2011, then it almost disappeared. 

• Tree/Forest: This LULC class also faced continuous and rapid reduction, and 1t 
vanished nearly 99.99% during the study period. 

• Urban Settlement: This LULC class shows a continuous increase during the study 
period. Overall, it nearly doubled in the year 2023 (reportedly found to be increased by 
60.70%) 

5. Comparative Analysis (1996 vs. 2023) 

• Waterbody increased by 0.22 square kilometres. 

• Agriculture Land increased by 14.4 7%. 

• Bare Land nearly vanished. 

• Tree/Forest also nearly disappeared, acqui~ 100 square meters. 
. I. .,.. ·-· 
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4.2. Chemical Characteristics: Chlorides, sulphates, COD, ammonical nitrogen, TK .. , 

nitrates, total phosphorus, and tannin. 

4.3. Phenolic compounds. 

4.4. Metals: Cu, Ag, Fe, Cd, Pb, Hg, Ni, Zn, As, Mn, total chromium, :'.:)l 

4.5. Biological Characteristics: BOD, fecal coliforms 

5. For Land Use and Land Cover study: 

5.1. Landsat 8 satellite images for the years 1996, 2003, and 2011 (30m resolution) were 

obtained from the USGS Earth Explorer website. The satellite images were pre­ 

processed and clipped to the study area using ArcGlS l 0.5. A supervised classification 

method was used to identify five land use and land cover classes. The maximum 

likelihood classifier technique was employed to attain 80% classification accuracy. 

5.2. Sentinel 2 satellite land use and land cover product from 2014-2023 (l0m resolution) 

were downloaded from the Environmental Systems Research Institute (the ESRI 

website:https://livingatlas.arcgis.com/landcovere:\plorer/#mapl tnt\-r' - 

117 .20000%2C34.06000%2C 11 &mode=step&time1:,xtent=20 I 7%2(.2023&ycar=20 

23). The land use and land cover classes were reclassified into five categories to 

understand the historical changes in land use and land cover classes. 
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• Urban Settlement grew by 60.70%, indicating urban growth and land conversion into 
paved surfaces. 

6. Conclusion 

The analysis highlights significant changes in land cover over the past 27 years. The most 

notable observations include the disappearance of bare land and tree/forest land, the expansion 

of agricultural land and increasing urban settlement growth. These trends may be linked to 

environmental policies, urban development, and climate change factors. 

Further research is recommended to assess the underlying causes and implications of these 

shifts, particularly the decline of bare land and urban settlement fluctuations. 
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4. Ground water contamination Analysis 

4.1.Sample collection and Analysis 

Water samples were collected from 22 existing dug wells and 1 borewell within an aerial 

distance of 3km from the boundary of MIDC. The map with well location and the well 

coordinates is given in Annexure-1 and Annexure I A respectively. Water samples from the 

well number 18 and borewell number 17 are considered as baseline samples. The photographs 

of the wells along with GPS location are given in Annexure-2. The sample were analysed for 

various parameters. The results are mentioned in Annexure-3. 

4.2.Spatial distribution of contaminants 

The spatial distribution of compounds detected above the IS limits were analysed using the 

Inverse Distance Weighted (IDW) interpolation method in ArcGIS I 0.5. IDW interpolation 

estimates values for unsampled locations by assigning weights based on the inverse of the 

distance between sample points. This approach assumes that nearby points have a greater 

influence on the estimated value than those farther away (Shepard, 1968). This technique i 

widely used in environmental studies, hydrology, and soil science du" to its simplicity and 

effectiveness in handling spatial data with irregular sampling distributions (Johnston et al., 

2001). 

The IDW method in ArcGIS applies the following equation to interpolate values at unsampled 

locations: 

In the IDW interpolation equation, z(x) represents the estimated value at the target location 

x, while Z, denotes the observed value at a given sampling site ii. The term d('X, x,) signifies 

the distance between the target location x and the sampling point i. The parameter p is the 

power coefficient, which determines the influence of each sample point based on its distance 

from the target location. ~ ~, 
Civil Eng~. * Oeptt. 

~ ... ~_ -~~>- 
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IDW calculates the weighted average of observed values, where weights arc assigned 

inversely proportional to the distance raised to the power pp. By default, ID\A. interpolation 

in ArcGIS Pro applies a power value of p= 2, which is commonly used in spatial analysis du 

to its balanced emphasis on both nearby and distant points (Johnston et al., 200 I). 

The following parameters were found above the prescribed limits as per I~ I 0500:2012 · 

Arsenic, Cadmium, Chloride, Faecal Coliform, Manganese, Mercury, Vickel and TDS. The 

spatial mapping of the pollutant concentration is shown in Annexure-4. 

4.3. Observations 

Based on the results the following observations can be made: 

I. The baseline concentrations of the metals Arsenic, Cadmium, Manganese, Mercury and 

Nickel are higher than the permissible limit. The presence of these metals may be due 

to natural geogenic sources. The application of metal rich pesticide, herbicides and 

fungicides in the agricultural fields also serves as a potential metal source in the 

groundwater. Since the study area lies in an agricultural belt, the large-scale use of 

fertilizers and fungicides in the cultivated fields is common. As can be seen from the 

photographs, all the wells are open dug wells without any protection. Therefore, the 

possibility of these metals entering into dug wells through surface run-off cannot be 

ruled out. 

2. Most of the groundwater samples show high level of faecal coliform concentration. 

This indicates that the well water has been contaminated by animal and human waste. 

3. Most of the well water has high concentration of chlorides and TDS. Discharge from 

septic systems may contribute to elevated chloride levels in the well water. Further, a 

seen from the map, the high levels of chloride are found in the vicinitv of the MID 

boundary. Thus, there is a possibility that the elevated chloride levels may also be due 

to industrial activities, particularly those involving chemical processes, can release 

chloride-containing wastewater. 
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5. Conclusions 

A team from VNIT Nagpur comprising Dr. Di lip H. Lataye, Professor, Dr. \shwini B. Mirajkar, 

Associate Professor and Dr. Karthik Balasundaram, Assistant Professor, from Department of 

Civil Engineering visited the site MIDC Paithan along with MPCB officials on 24th \ugust 

2024 and 6th January 2025. Based on the observations the following conclusions can be made. 

1. There have been significant changes in land cover over the past 27 years. 

2. The change in land use may be linked to environmental policies, urban development, and 

climate change factors. 

3. Further in-depth study is recommended to assess the underlying causes and implications 

of these shifts, particularly the decline of bare land and urban settlement fluctuations. 

4. Most of the dug wells do not meet the required standards for the sanitation and protection. 

The wells do not have boundary walls to prevent surface run-off and other organic matter 

from mixing with the well water. 

5. The groundwater in the vicinity of the site contains high concentrations of Arsenic, 

Cadmium, Manganese, Mercury and Nickel. The elevated concentrations could be. due to 

natural geogenic origin or mixing of agricultural run-off and industrial wastewater with 

well water. 
6. The well waters contain significant concentration of faecal coliforrns. This indicates that 

human and animal waste is getting mixed with well water. This also highlights the poor 

sanitation aspects of the wells. 

7. Most of the well water has high concentration of chlorides and TDS. The high levels of 

chloride are found in the vicinity of the MIDC boundary. Thus, there is a possibility that 

the elevated chloride levels may be due to industrial activities, particularly those involving 

chemical processes, that can release chloride-containing wastewater. 

8. Discharge from septic tank systems may contribute to elevated chloride levels in the well 

water. 
9. Based on the current study, it is not possible to pin point the exact reason/or the elevated 

concentrations of various contaminants. Both the insanitary conditions of the wells and 
industrial activity in the vicinity of the wells could be the reason for the elevated 

concentrations of various contaminants. 
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6. Recommendations 
The study makes the following recommendations: 

1. It is highly recommended that all the wells be constructed as per the "OPERATION AND 

MAINTENANCE MANUAL FOR RURAL WATER SUPPLIES" published by the Ministry 

of Drinking Water and Sanitation, Government of India. This is necessary to prevent the. 

runoff and debris from entering into the well. 

2. An in-depth audit be conducted on all the industries to assess the groundw ater pollution 

causing potential of the industries. This is necessary to identify the source of pollution 

from industries and to suggest effective remediation efforts. 

Dr. D.~undaram 

11 (\/2 
(_~~ 

Dr. Dilip H. Lataye 
(Head, Civil Engineering Department) 

·~~ 
- ) /' 
' . Qi.I '2,0~ 

Dr. Dilip H. Lataye 

~:d~ 
Dr. Yashwant B. Katpatal 
(Professor & Dean (R&C)) 

Note: This report has been prepared based on the observations during the visit on site and the 

data, information and clarifications made available by the MPCB. VNIT shall not be 

responsible for any consequences due to incorrect data/ information furnished by MPCB or due 

to any reasons beyond the control of VNIT. This report shall not form a document in any 

d ispute/1 itigation. 
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nnexure-1 

Location of wells with respect to MIDC boundary 

/ELLN0-21 
23 

NO-ZZ 
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Annexure-lA 

.. -· 

WELL LOCATION CO-ORDINATES 
SR.NO EASTING NORTHING REMARKS 

1 541182.0649 2160241.411 WELL NO- 01 

2 541262.1198 2160515.154 WELL NO- 02 

3 541260.4402 2160642.374 WELL NO- 03 

4 541331.092 2160669.511 WELL NO- 04 

5 541193.0891 2160694.006 WELL NO- 05 

6 540997.089 2160776.084 WELL NO- 06 

7 540906.7543 2160936.976 WELL NO- 07 

8 541263.4788 2160366.243 WELL NO- 08 

9 541532.9255 2160642.569 WELL NO- 09 

10 541511.5952 2160548.328 WELL NO- 10 

11 541506.7319 2160505.081 WELL NO- 11 

12 541514.571 2160384.913 WELL NO- 12 

13 541574.0283 2160325.271 WELL NO- 13 

14 541432.0131 2160233.528 WELL NO- 14 

15 540977.8916 2160095.461 WELL NO- 15 

16 540994.6689 2161383.944 WELL NO- 16 

17 539677.3851 2161726.718 
WELL NO- 17 
(Borewell) 

18 539622.945 2162262.241 WELL NO- 18 

19 541024.8755 2161646. 779 WELL NO- 19 

20 541031.1041 2161772.908 WELL NO- 20 

21 542348.4087 2160144.69 WELL NO - 21 

22 543097.1818 2160096.118 WELL NO- 22 

23 543586.6263 2160337.317 . WELL NO- 23 
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nnexure-2 

Photographs of well 

Well -3 Well -4 
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Well-7 Well -8 
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Well-16 
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Well -17 Well-18 
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Well -21 
Well-22 

Well-23 
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1:t .•. , 
'"m. 

~ • m.$ ~ mflG <IT i-4i<Jfri4)cT \l<h{Ojj,lj~ Jl1m ~ ~ q' ~ ',/ ~ 

~ ~ ~ UT.fit ~ i-4141H)cf fc)t'Q~ Rrt1i ~ <f Llii:J .Ii.I, 

~ QnOii.Jl '41illifrf ~ ~ ~ ~ .c .. lt .••. , .I 

3tmm ~ fi1~41r<J<) .~~RT.~ ~~ wrc;r ~ ~ er~ 
<ITuTT ~)c1-,iJi~JIJjc4 fi1fffli) QTt7ft ~ ~. ~)c1;,i11~c1 <T ~ 14iWc1 $41F4i;;y}, $41~F41 

<1ail~hie~Ta ~ c--414ii-l'lc1 ~~ Rrt1i mtt<R U :S..--!,llc.c1icH ~arm Qno11Ji <m1ran 
~ ~ ~ ~ ~ qi{O(Jji) ~ ~ ~ ~11til{ ~ ~ ~ <IT 
Q:l1:mc.1a ~ cn<u41c1 ~ ~-cmtn ~ cn1~a1tl@a ~ ~1Q.ril@a m-~ 
mcra-&lm~~ 

Q} Scanned with OKEN Scanner 

Annexure 04788



~ :- m.~ ~ ~ m ~,~,i>t~ ~ *'1TTf ~ ~ ci ~ \I ~ 

~~ ~ ~ m.fr1". ~ ~ f.:lt~ITTJffi{ Rtc1i ~ tf 3rQlc;.-llcH 
~ ~ <j(f,j('-i(i ~ n~ ~ ~ .Lll~.11.1 i 

~: tm.~ ~~.~$Ire, mf,~ <ITTTT 00 w.<<V<o<3 (WZ) 
~-<<.o'l{,<O<'I(. 

~-~ ~. ~ ~~moo, ITTtRfl ~~l"1lciJI'( m'U' q:r ~.w./ 
~Ul . .:fi".;i' /'ITT.<ITT.Jtt./u\ll, ~-0~.oc.~0~3, 

3.m.~. ITTtRfl ~~ zj"Q ~ ~ tT:r 
~./~.3T.w.3T./chl<\l~t ~- to.£..~o<'I( 

\I.~ (T:f ~.<f.f.f./<'I( ~.t~.f..<O<'I( 

".m.~ ~ ~. ~ $lrc:r ~.~ ~ 00 'ITT.«V<0<3 hearing 
~.oc,oc.<o<'I(. 

r..m.~ ~ ~. ~ ~ ifu,t_f)' ~ 00 w.<<V<o<3 hearing 
~. tc. of.. <O<" 

u.~~ ~.~ ~ ffi<i:M 1fsa5,ITTQcfr ~:Hl-n1c-!Jf,{ zji)- tT:f ~ 
t<Cf. ~ to/ol,!<o<" 

c.~~ ~.~ ~ ffi<i~o1 1fsa5,ITTQcfr ~:H1v11c1.1({ zji} tT:r ~ 
f~~~ ~ '" /ol,/<O<" 

~.m.~ er dlT ~ .mftarcn ~ ~ ITTtJcfT ~a-i1v11c1JH <1ro Jn~r 
~ <<~l, ~ t'i/O\,/<D<'i 

31mm ~~ rul!l<11G""il~ aru"Rt ~ qi,{ac11ct ~ cfi'I'.~ ~ crr.ttour mlrn' 
~ ~ ~ <T ~ 'I( ~ ~)cfo1Ji1riic11<'1 rur?;ftil trfO'ft' ~ ~. ~lctJtcf11.-l er ~ 
14it1lci $llc>-<IIJjii> $11~Rtl c1Uil~hia~ ~ ~ ~ ~ ~ <<.o'l(.<o<'I( <1"1~'t.<lf 
Jrre:~~ ~hiflq ~ ~ cfi,{U<Jlil ~ cfi,{U<Jlct ~ ~ rlll1'8H 

m.~ ,m.~ .,rtjtarcn ¥ft 3~ er ~ ~ ffi<i~or ~. ~ 
~~1"11.-!Jf{ ~ ~ f~ qi,{O<Jlct n.m.~ mun JK~~2l&t<'i1 ~ 
:af.Rc?,.-l ~ t'l(/0£.1<0<'1( mfr Uc=ll'aT ahfTTr fct{lcH ~ cm ~ ~:»m n~ 
.~ ~ ffi<i~or 1isa5 ufc:tffitj'r cT ~ ~ m'f P5Ur <T ~ 'imJlJft ufc:t~ ~ 
~ ~ qAm,8,H Fclf?,fl't.ln llJUmiT ~fmm ~ <ll fc)f?,ftcflt'f ~ ~cfi~ct 
~ .~ ~ .~ ~ ffilj~o, ma5 ,ITT{Rft ~~ll~"1Ji{ ~ q1041i) ru-~ 
~ ~ 8~ctl<'fr ~ qi"{fcJT cIBtT mit@ Q~fl-<lcfl<-1' -;;y~ <11£ROtfi ~ to '1!'@l' 

~ ~<liffic1 ~ ~ ~ nuaTUT er~ tITTTOIT ~. ~ ~~i-,ftcM-< ~ ~ 
.-!Jjc:-<Jii) ~ ~ 3~ ti~r11ffi lilGt cfi,{OlJ('t.lj( ~ ~ 3f1Btr. 

Q} Scanned with OKEN Scanner 
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r41cjflH ~~~moo~ tig~ <mft' VNIT ~ <TT lif~ 
QTUft ~ ~I)- i11<0<1m1& tnofir<{ ~~ r41cjW{ m3~ Hilfftft t Jm ~ ~ 
~ ~ fc.lti~or moo .~ ti3~ mcft ~~ tllufi ~ dQmof'r J~ ~ 
~ ~-&fur .m-c1,c41.J1~~ ~tJT.RN Jnfur cmur, {.TcJJUJ rm tJGT~.~ FcHu@AA rm 
tJGT~ cf ~ <TI ~ ~ fct~lior ch{041(1 Jfrn,~ .3u,il.Jl'.J UIJ liiilJii~U 

c-t<¥41Ji~~ .mn)fcrcri,~.~.~ t, ~ QJflOllct Jltlc--414 ~~bfm 37..mfrrr 
~ <i! ~ cH-fi--<IIJjd, Qliltm) mun- ma fJ1flooc--lllJJd> ~ VJTTOT arra .ttflc--414 
mm muft cf mcrcr ~ qi"{cft m-mur ~ <ITTT<T <TT'ffei ~ %lc8t arra Jiflc--4,a 
~r.,m Jlm.cmti ~ er ~ rm llGT~ ~ Jfttnfllm cnl{<s110411c1 ~ ~ qrofT 
<TT¥ }Mc--41-cl ~ zyma ~ 3~. 

mm ~ qft~ ~ ~ ~ lm~ er ~ ~ ~. ~ 
~,-,fti-iJI{ ~ ~ ~ ~ ~ Qt~ .ll(;c:m-111t11< &fu;r i<)rtcn{,4i~, ;,i~~Jlt4 

11m ~ ~ ~ ~ ~.~.mtlt11t t. ~ ~ ~ 3RF ;;i~;fl41 

~ ~ JRF ~ ~ ~ ~ fq{,Qjift 3lttc--41ij ~~rc=rra Jmq,~ ~ ~ 

~)c1c.fi('4ic?t ~ ~ ~ cf ~ 'iITTtUft' wnmJra5T,~ ~ ~ ~ ~~ rt41flvfi ffi"8t 

~ ~ ~-~ c-i.lji--4i:Jt c141tfvfi ~ 3RraT Q'T'lnlR:JT ~ C451 ~ 3iTMT ~ 

~ 41041~41 cJJi~Jjdi .:il~i-flcflci{ ~ U1flur ~ JM~aQc>114ig ~ r41~c8t ~ 

~ ~ er ~ 3fQl4c1 alJ@T ~ aITTm mif07 QIC:,c--41~ ~ 3ITT1~~ 3raurrt 
3-lc-i-ii:;c.4 ~nwr ~ ~ ~ c=<JTm Qn OIi.Ji Rrc)}_ (_!tfiO<jjtf er <TT7<T ~ ~ ~041c.F{ 

M- . .mrr ~ ~ ~ .ll(;a,C'l,a'(\.-1 ~r.rm ~. 
m.$ ~ mrra- er~~~~ ~r1Tsa,, ~ 

~~1-,fj.-fJF( mc:fi VNIT ~ m ~ ~ Jt~tllc>tl~i 3mm ~ ~ cl' 3c-Ql4c-llc.F{ 

~ Q~UIIJ.t 4ii.lli.lc1il 3ffmJm ~ 4\{04iil ~ ~ ~ ~ er b ~ ~ 

4\,(041ct ~ ~-~ ~ ~ c.fi{~fctcf ~ ~ ~ <TI tl~ctlJ.tt<) Jrau)' 
.31Jq~<rco .mt.~ ~ ~ c.h-<~@a ~ t1~J1i) .m.<1a:r "mm.~. ~ 
~~1-,il,iJI< er JIT.~ .mfrarcli ceft .3fRmirfr.~ ~~1.,fi,,-IJI{ murr ~r ~ ~~~u 
~ t'i/0uno~'i ~ ~ 1f8@ c.Ji,(04ict Jmt;fi _mt; ~ fl~c1lil ~ 

~ ~.~ ~~1.,ficiJI,( ~ .m-<ritT 3RF .~ er qroft ~Jra5T ~ ~ ~ 

~~ er ~ ~ ~ ITTtrcft ~~1-,ftc1a1-<,~ ~ ~ ~ cT trrafi trt'a:ror im~ 
er ehfm fct,(jcjfl('f ~ ~ ~ ttoor,m ~ ~.:w ~ ~ cffitl 
fl(,it4c.h ~ ~ '4Tm <TI ti~c11Jt~4 ,:ffinITTJ c.Ji,(Oqi(i Jffit;rr _mt;. 
~ tl~ctl~ *3l wJTfc1i 9- uTT 3rra-~~ ~ J1it1ictlR to ~~ <ll~ftuc.h 

~ fc.lasAA JTT;o r4Ttft m<!T ©lc>(lci{UJi1t11. 

3f q@cli-<lltl ~ 1Tl<Tmifl<T 1lcUi. Utnlra3ITAA 
.in ~ 
t wm ~ msm ~~ ~~~ 1Jffic.ft /~ - 

Q} Scanned with OKEN Scanner 
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~ ~ i1i1.:H1c1 .3Tram ~ ~o ~ 
3 mrcm, .3ITT1m1T if~ ~~ ~u ~ 
\I ~.:nm~ 

~ ~~o ~ 
~ ~ i1 i1 .:HI cl 3lral<T ~~ ~I~ ol, 

£. ~ i1 I i1 m 1 ~i1 3lral<T ~ £. 3"fT 
l9 i1CQl~I~~ .mIT"am Jtrafq ~~ £. ~.~ 
C c1~cthi~ ~ ~ ~ ~~o ~ 
q, ~ i1 ~-HI cl .3Tram ~ ~o ~ 
to ~ .3ITT1m1T ~ ~ ~~£. ~ 
tt mftq, ,1c1~,~~ ~~ mpTTcT ~~l,/3 ~I~ ,~ ~J11~m1~~ ~ mpTTcT 3~£. ~ 
t3 ~ ~ ffia- ~ \It ~ 
~~~t'!qiOff ~ 3ol,lt ~ t\l ,~ ~~~ mpmr ~~\/ ~ 

tr. ~~ffia- mpmr ~~l, ~ 
~1~c.l,1c1 ~ m.=ic101 mpmr ~£.C ~ 

tu 
3l<J6f 1T1F ~lcllcllcl mpmr tq,~1'1/ mm.ft u 

fq, J11~m1~i1 ~ ~ mpmr tq,~ fmtft 
qi~JOI ~ tflc=jqtrj mpmr ~~c ~ 

~o 

~ ~ "JJcrc8r c1m~o1c111c1 ~£.CIC mmfl'1~ ~, 
61~m,~c.l 3'ff1T ~ .:im~01c111c1 ~o~ mmfr ~~ 

~ ~<S1m116')s~ .=i1,1~01a11c1 UV~ ~ ~3 

~'I/ ~ Fcl'1 I ~qi ~ ~HJ~OJclJlq ~ctn ~er~ 
~~ 3lcffi ~1111c1.=i ~ ~ uu~ ~ 
~£. ~ ~~~ ;;:JHJ~OJclJlq ~f.o ~ 
~l, ~~~ c,HJ~DJilllcl ~Co ~ Imm.ft 
~c m~~~ .:im~o1c111c1 ~~~ ~ 
~q, ~r fctJUTmrcr~ c,l~l~DJclllcl 83 ~I~ 
~o c;i ,c.i m 1~G1 mmcr ~ i.,q, ~ c1m~o1c111ct 

n 3f~ITq, 3ll3'~1~61 1W ~ l9~ ~ 
~~ i!J~1.=i;;:i q)icm1c1 mt ~ 'tit ~ 
n ~~~mt ~ \13 ~I~ 
J\I ~~ugr ~" tu mmfi 
3~ ~mm q)in1~111 mt ~ t\/ ~ 
3£. ~ c;~wr mt ~ c~ 3'"«l~Jl 
3l9 ~~~ ~ ~, ~ 

Q} Scanned with OKEN Scanner 
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3~ ~tnc:rrmmam mraw fof, 11h·hft 
3q_ ~3mi .:rrm ~t mmw l.93 1mhft 
\!'ti ~ GTaT ,)t) 

~ fo3 1ITThft 
't(t ~iITl_!<mm~ ~ u ~ \(~ QWc~~ ~ ~~ ~ 
\(3 G'Qmt ~met~ ~ ~, 3i"f( 
\(\( ~tcmcT~ ~ ~~n 3i"f(/~ 
\(4 ~~~m ~ u 3i"f( 
\(£. e1m<101 tcmcr 3TT1Jcm Ri Qa5ctltl 3 \( /'J cF 
\(I., ~ ~QT iTNGCll ~ n ~ 
\I(. ~~iTNGCll ~ 30 cF 
'ti'~ ~ll'N ~ ~l fijqa5c11~ ~4 ~ ~ .mm ~Nell~ ftiqooci,~ 34 Jill 
~o 

~ ~Qt=i~lcl ;;t!Dlclll~ Ri Qci)q ,ti 'Jt/t ~ 
~, 
4~ ~ICQml~cJ ~ ~ cmrn~11ci £.~ ~ 
43 *mR~~~lc-l<ll~ Ql't:lt::i;llcl 33 q;mfr 
%' WTilfQnmTcr~ Qltlc-1.!llcl l,C/t ~ 
44 ilCQml~il ~ ~~1c-1Q'i~ Ql't:lc-i~llcl l,~ ~ 
4£. cllc!ltil~il ~ ~ Qli:lti!.!llcl fo~ ~ 
~l, ~r ~ ~~loocn~ Qltlc-l~llcl l,~ ~ 
4l ~ ~~ Ql't:lt:i.Jllct 59/t ~ 
4~ ~ cjQ'im~ ~ Qli:lti!.lllcl £.~ ~ 
£.o ~~~ Qli:lc-1.!llcl l,4 ~ 
£.t ~~~ Ql~<'f .Jllcl l,f ~/ ~ 
£.~ ~ ~c-1cmci ~ fall1G1nl:J:.{ 1.,on ~ 
0 ~~QrtJiTmt fal!IG1nl:J:.{ t£. ~ 
£. \( W<mQT lm3TT3i ~ fall1G1nl:J:.{ t4 Jill/~ 

£.4 W<mxr 3o1J tnmrt falllil<l(J_{ l9t/t ~ 
£.£. ~ ilft;~m ~ ~lllG1nl:J.{ tU\3 ~ 
£.l, fcr~2i mmcrm ~l!lilnC({ t£. ?filCW 
£.C ~~2ltfimft ~lllvtnCJ.{ C: ll itimf .. 
£.~ xrimml m~m~ ~ ~ll1v1c1q-_{ £.o tJiT{,,' 

<1iRmfr mlffi3i ~ fall Mn CJ.{ £.£. t1iTt@' I 
l.,o 

l,f ~~2im falllilnl:J.{ 4~ ~ 

Q} Scanned with OKEN Scanner 
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~ ~ fc1C7s ~ ahmft~ ~ ~ ~ Vt/o\,/~o~~ mfr 
~~ ~ ~ rn ~ ~ ,411tm m 4r~ufti) ~ 4Dr<'f1('/o.111o) 

~ ~ .~ cT eiHl4UJ iJJTcT ~~ OIJ_!U.41dt 3lf, ~ ~ cT W1iT ~ ~ 
~ 3mft m=w, ftl4=iicHJ) ~ QI04fili <;t.Qn Ulf.Jt ~ 3ffiimT ~ ~ ~4iiaJI 

3,Qla4ic-lrt l~-'do x tic ~o;q,ift :./JcR«il Jnt;. 3itT ft'm;ra ~ 4i'Jft ~.~.~.11c1il mtfr 
~ ~ ~ lllQ.Jtfo) <;t.qnun.Jt ~ 3ffit;rr .mt;. 
~ ~~ 4itm ~ ~ ~ U1JTt7T 4i'Jft ~.~ 4i'Jft ~.~ 4i'Jft 

~ ~ 3114\IMlei ~ ~ cT ~ -ttloclU14ila5 4i'Jft ~ ~ ~QnulfJI ~ ~ 

~ ~ ~ ~ ~ ~ 4i'Jft ~.tJiamoo ~.~ ~ ~ ~ 

~qnu1,11 ~ ~ 4iTGf cT ~ m ~ ~ ~ ~ ~ 4i{04i-tt ~ 
~ ~-~ ~ ~ ~@qi"ff fcHM'ril muft ~ lFHC"lllJj@ ~,011ai, q1041J, ~ 

~ ~ fflmT ~ ~ ~ ll)c14i:(_lli4iifie1 fc'ra-m Q.f4,dt muft Uri' 
~.eil~t%,ll@ci fclQ.fl-il muft me)- <'11Ji<"4Ft1 t1fl<'IQJfjo) RrcJim ~qno1111 cT cfril cfril ~ 
f);:.;;::rn.D:l "1~e1'>tili Q)e-,a.m'*1 3,4,ae11c1 maim" 'd - ~ ~ -ttlci,llidt cfur trc ~ 3t,H .•. 41i) 
ll)ii4\~llillft ~ ~Jic:ft ~- 

' 
~ ~ ,Ri4ooc11g) fttmft,4iil<'IJiici,R;ll,e1c1q$ er a,ooc11g) mfn>r :.!@cl'i-murr Rm, 
~ ~ ~ ~ .m@T <h)Oic-41~ Q4ii{ill 3,41a4i~cH 4AviJJf ~~ff ~ 
3ffit;rr ~ 

VNIT <!MT ~ 4.~<"41 fc.lt.4il1~'fHH 4104ic1.,1<'1 GiJjG""lllJlt~ 3lHtlfc.14i, cJis~llJf, ~ 
,fcfcm;r ~ ~ QJljOIJci 3Hi<"lll~ ~ ~ 1[G tfclafv'T cf 1[G ~~<!MT~ 

JlTcft ~ ci41,Huft ¥R ~ :./@qi-~ 3f~e1')11t4 ~ tfJf Jrc=<ra ~ ~ ~rncir. 
~.Mtl4.Jt,lITTJ:_ ~ 31,ttRIIJjd> ~ ~ c=frn ~ fcl{,41~.,, 31-HR!iil ~~ 

m. Qlv4fill ~ C4S1 ~ 3mIT JiWf ~ Qfvlllt-lll clJi~cljd> 3i~cflc1')<'f ~ U1JTt7T 
~ ifll~aQ('f.,,qi~ ara ,ll,~cir ~ ~ ~- 

~ muft ~ "1~c{frfl<'t amti)- ~ tllcl,C"4idt ~ 3lTcr~mll Jmt1TR 31c:-c:iarll 
:.1nwr U1nJffi 3~ ~ FllTil'T 4AviJJf Rfai ,tj4i04i,H cf ~ ~ if t')vllfcH M.mFrlcr 

~ "1~e11c11<>i ~ 3JIDIDn filJPJT ~ 3,4,ai11ci ~',-'Jo¾ Ye ,404,Ji :./J'cRl'cTI' 
~- 

Q} Scanned with OKEN Scanner 
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R,Xf.!>lJ._ 
~.Hl./~.3f.c[f.3f./~.3f./ /~0~4 

-LI Ii~ I ff-~ JM/ffcn ~ ~ 

ITTt«ft" ~ ~--{)"/ol.9/~0~4 

~. 
m.~~ 
~ ~ fc:lti;lOI ~ ,~ 'ff~ 

~ :- m.~ ~ ~ m ~1.t11c4~ \lc#l{UIJJiu} Wrc>r ~ ~ er ~ v ~ 
,'L".., ii ~ ~ m.fi:r. ~ c-.QI.Ql('11ci ~~~ fqq'j ~ q 3c-41GcilcH 

~ Q~UIIJi .Qlilllillci ~ .fi~Jli) ~ ~ c#l{o'Ji1116'ci 

~ : t<n m1.ah,1.a1=c) Q':iT ~ ~'d~4 ~ ~Uol.9/~0~4 

~ . .jjJcjc'il~cl m ~~ ~ ~ ~\j'/ol9/~0~4 
~ ~aff<r Rll\l.tJlc-clil ~ ~ t ~ <TT cpj.Q~c>l.Ql4'i$j;l ~ ~ ~ 

~ m-<0<-11c1 Jmt-rr ~-~~ ~ ~ 3wcm ~ ~~ urn ,tj_i1.=!i,jt1H 4"Jc#lfc:lt:,1<-1 a-isaSR!t:-1<-1 

~ zr ~ 3-mffi~ ~ ~ cp{O<llci ~ ~- 

~ ~ ~ (fch<><'lc1JlcR) ~~ 3,QC""C"jl 3~C""C"jlci 
~ cti5a5lil ~ (ma fct<icc>l) (1 ~ 3, ~ c=rTci ~0~3 ~o~'ls' ~ tlc(~ ~o~~-~3 ~o~3-x'is' xo~'is'- ~o~ 
G1TcT 

~4 ~- - x'il - ~4 'ER:(%) ) w 
~3 

~ ~(,c1llcl t'dl9'J,oo f'i/Q,o.oo 34f;.4o f,f,oo l9000 l944 44% tout~ ~ 

~ fo4~.l94 t'dl94.a ~~tl94 0 f.3.3f.% ttQ, 4 Q,~ 
fqqa5c11- t4l9.4o t 3 vc. l9l: l9l9o.o f. s.ccx t3t\lC3 '. 

tr 
~ cpTq_ N!(,Jfltf f.0'd. 4C Q,xtQ,~ \/3t~4 l9C.~f.% tf.l9Q,t3 f.oCo f.f.~o l9t~t 

(l 

~ 44l9.O Q,oQ,, 'ii~ 3 Q,f., Q,f. l9Q,,3t% tf. Q, 'I,'~ Q, 
fmrcFcr1- f.o3.O Q,tl,. tl9 3Q,4.~4 l9C.l9~% tf.Ctf. Q, 
tr 

3 3m' etour tQ,4 ~ tof. ~ 304 n4 3'b'O ~\l.l94% tf.Oo 

r 

Q} Scanned with OKEN Scanner 
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Summary of Survey of industries located in MIDC Paithan area on 04.12.2023 to 13.12.2023 regarding complaints received about water pollution problems due to industries located in 
MIDC Paithan area. 

Sr. 
Name of Industry 

Consent Effluent Observations during visit Remarks 
No. Status generated and 

and Address Disposal 
1 M/s. BB Chemical, 30-11-2026 Trade effluent 5.0 1. Industry has not provided separate collection system /pipeline for the collection of effluent Board has issued on 

Plot No. 8-53, MIDC Red/SSI CMD and of process plant. Proposed Direction on 
Paithan.Tal.Paithan.D Domestic Effluent 2. Industry has not provided ETP as per consent condition and PP has inform that they have 27.07.2023. Then 
ist.Aurangabad 1.0CMD neutralize the effluent in HOPE/ rubber line and send it to CETP by tanker. personal hearing 

3. Last disposal to CETP is on 28.02.2023 of quantity 15 Lit. (Neutral water). extended on 
4. Details of Hazardous/Non-hazardous waste not available during the visit. 14.12.2023 and ID 
5. Industry has not provided ETP with strong COD /TDS stream and week COD /TDS Stream as issued on 15.12.2023. 
per consent conditions. Leakages & seepages observed in the process area. 
6. Scrubber was not found in operation during visit and scrubbing outlet is not connected with 
collection tank. Fumes observed during visit. 
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2 M/s. Matrix Life 31-05-2024 Trade effluent l.Industry has obtained consent to operate for the 19 nos. of products which is valid upto -- 
Sciences Pvt. Ltd.,Plot Red/LSI 89.2 CMD and 31/05/2024. 
No. D-8,MIDC Domestic Effluent 2.Total Trade effluent 89.2 CMD as per consent for treatment of same industry has provided 
Paithan,Tal.Paithan,D 20CMD ETP of capacity 160 CMD comprising of primary treatment, anaerobic diaester, Aeration tank, 
ist.Aurangabad sand-carbon filter followed by RO & ATFD. 

3.During visit ETP found in operation. The RO permit used in cooling tower & RO reject 
disposed through ATFD. During visit ATFD found in operation. 
4.Total domestic effluent-20 CMD as per consent for treatment of same industry has provided 
STP of capacity 30 CMD. During visit STP found in operation. The treated D.E. is use on own 
land. 
5.Industry has provided two numbers of boiler of 10 TPH & 3 TPH. Industry used coal as fuel 
boiler-30MT /day. Industry has provided MDC followed by bag filter/cyclone dust collector as 
an APC with stack of height 30 meters. 
6.Industry has provided 03 nos. of TFH of capacity 4 lackcal, 10 lackcal & 10 lackcal with 
cyclone type dust collector as an APC. Industry has provided 30 meters stack & use fule as coal. 
?.Industry has obtained membership of CHWTSDF for disposal of Ha2 waste. Industry has 
sent cat-35.3 chemical sludge from ETP-3.48 MT on 17/10/2023, 5.2-waste residue containing 
oil-0.388 kl on 20/11/2023. 
8.Industry has provided separate electric meter to ETP, STP & ATFD. 
9.Industry has provided separate isolated shed storage of Ha2 waste. 
10.Industry has submitted Bank Guarantee of Rs. 13 Lakhs as per consent condition which is 
valid upto 30/09/2024. 
11.Industry has provided RCC flooring within the premises. However, collection of washing 
effluent is not provided. Sha! be collected in collection tank & treated in to ETP. 

3 M/s. Apex Medichem 31-07-2022 Trade effluent l.During visit industry is not found in operation, it is found closed/sealed. DRI found 
Pvt. Ltd.,Plot No. B- Red/SSI 2.05 CMD and 2.No any person available at the site during visit. Mephedrone drug in 
28,MIDC Domestic Effluent the company and 
Paithan,Tal.Paithan,D lCMD sealed the company 
ist.Aurangabad 29.10.2023 
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4 M/s. Tooba Pharma, 31-12-2020 Trade effluent 5.4 l.During visit industry is not found in operation. Board has issued on 
PlotNo.A-117, 118& Red/SSI CMD and 2.lndustry has applied for renewal of consent to operate. Proposed Direction on 
119 MIDC Domestic Effluent 3.Industry has connected underground pipeline to ETP. 21.07.2023. Then 
Paithan,Tal,Paithan,D l.8CMD 4.Industry has installed Boiler of 300 Kg capacity and installation work of Dust collector is in personal hearing 
ist.Aurangabad progress yet not commissioning. extended on 

5.Industry has provided ladder & sampling port to the stack of boiler without platform. 14.12.2023 and ID 
6.Industry has not provided details of Hazardous/Non-hazardous & inform that they have yet issued on 15.12.2023. 
not started production activity, presently R & D Activity is going on. Hence no generation of 
Hazardous /non-hazardous waste. 

5 M/s. Satelllite 31-07-2026 Trade effluent 3.0 l.During visit industry is not found in operation. Industry representatives inform that Board has issued on 
Pharma,Plot No. B- Red/SSI M3 and Domestic production activity not in operation from Dec.2022. Proposed Direction on 
40,MIDC effluent is 2.0 M3 2.lndustry has not provided concrete floor within premises. 20.09.2022. Then 
Paithan,Tal.Paithan,D 3.lndustry has disposed treated effluent of 15000 lit. to CETP by tanker on 24.12.2022. personal hearing 
ist.Aurangabad 4.lndustry has not provided storage of hazardous waste. Last hazardous waste i.e ETP sludge - extended on 

0.060 MT disposal to CHWTSDF on 22.09.2022. 25.07.2023 and ID 
5.lndustry has obtained consent to establish for expansion on 08.07.2022 for new product issued on 25.07.2023. 
and completed hearing for obtaining EC for the same. Actual production details not available SRO issued letter on 
site during visit. 19.12.2023 for non- 6.lndustry has not submitted BG of Rs.50000/- as per ID condition. submission og BG. 
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6 M/s. Shalini 31-05-2027 Trade effluent 0.1 l.During visit industry is found in operation. Board has issued on 
Chemicals, Plot No. A- Red/SSI M3 and Domestic 2.lndustry has provided collection & neutralization tank for generated effluent. Industry has Interim Direction on 
75,MIDC effluent is 0.1 M3 not provided Full-fledged ETP and OCEMS to ETP as per consent conditions. 14.11.2022. Then 
Paithan,Tal.Paithan,D 3.Industry has provided MEE of capacity 10 KL which is Batch type. During visit MEE is not personal hearing 
ist.Aurangabad found in operation. extended at HQ on 

4.Industry has provided permanent Pipeline for transferring effluent in the ETP. 24.08.2023 and ID 
5.Industry has not provided Strom water drain system in the premises. issued on 2.11.2023. 
6.Industry has not provided Sludge drying bed and utilizing dryer for drying of generated 
sludge. Near about 300 Kg hazardous waste sludge found stored in the MEE shed and not yet 
dispose to CHWTSDF. 
?.Industry has provided Flow meter at effluent consumption place of reactor & one is 
required as MEE outlet but not provided. Record of treated effluent generation & disposal is 
not available during visit. 
8.Industry has not provided STP as per consent conditions. 
9.Industry has used Wood as a fuel instead of Briquettes. 
10.Industry has not submitted details of BG as per consent conditions. 
11.Chemical containing/Empty drums are found stored in openly in the premises. 

7 M/s. Crystal 31-03-2025 Trade effluent 4.5 l.During visit industry is found in operation. Board has issued on 
Industries, Plot No. B- Red/SSI M3 and Domestic 2.Industry has provided only collection & neutralization tank as ETP, not provided equalization Proposed Direction on 
21,MIDC effluent is 2.4 M3 tank and tertiary treatment system as per consent conditions. 7.10.2023 and ID on 
Paithan,Tal.Paithan,D 3.Industry has not recycled the treated effluent (after neutralization) they have recover 10.02.2023. Then 
ist.Aurangabad ammonia by heating process from untreated effluent and remaining effluent send to CETP by personal hearing 

tanker. Last disposal is on 30.11.2023 of quantity 22 KL. extended at HQ on 
4.Industry has not provided scientific storage facility for hazardous waste and about 500 Kg 24.08.2023 and ID 
hazardous waste found stored in open area of premises unscientifically which creates surface issued on 13.10.2023. 
runoff within factory premises. Submitted to HQ for 5.Last Hazardous waste disposal is on i.e. ETP Sludge of quantity 1.5 MT to CHWTSDF is on 

further necessary 18.07.2023. 
6.Industry has not submitted BG of Rs. 1.0 Lack as per ID condition. action. 

?.Record of water consumption, effluent generation and disposal is not available during visit. 
8.Pungent smell notice within factory premises. 
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8 M/s. Ajanta Pharma 31-01-2026 Trade effluent 40 -- 
Pvt. Ltd., Plot no. B- Red/LSI to 50 M3 and l.As per consent IE generation IS 71 M3 and DE generation is 80 M3. However actual 
2,3,4,5,6, 1/2, MIDC Domestic effluent generation of IE is 40 to 50 M3 and DE 15 M3. 
Paithan,Tal.Paithan,D is 2.lndustry has provided ETP with primary, Secondary & tertiary treatment facility of capacity 
ist.Aurangabad 80 M3 and STP of capacity 100 M3 with primary, secondary and tertiary treatment facility. 

3.Industry has provided ultra filtration treatment facility for the treatment of ETP and STP 
outlet and treated effluent is used for gardening in the premises. 
4.Industry has provided flow meter to ETP & STP inlet & outlet. 
5.Industry has provided 4 Nos. of Boiler with capacity 850 Kh/hr (3 Nos.) and one is of 600 
Kg/Hr. with combined Stack of height of 21 mtrs. 
6.Industry has provided 7 Nos. of DG set (1010 KVA 3 Nos., 500 KVA 3 Nos. & 160 KVA 1 No. DG 
set having stack height 15 mtrs. each). 
7.Last HW disposal is on 26.11.2023 of category 35.3 - 0.500 MT, 27.1 - 0.900 MT. 
8.Industry has submitted Form - IV on 30.06.2023 and Form - Vis on 26.09.2023. 
9.Industry has submitted BG of Rs.1.0 lack as per consent condition dtd. 150.03.2022 which is 
valid up to 31.05.2024. 

9 M/s. Encore Pharma 30-04-2025 Trade effluent l.Industry has not provided separate ETP & STP for the treatment of industrial effluent & 
Pvt. Ltd., Plot No. D-5, Orange/LSI 50.S CMD and domestic effluent. Industry has provided ETP of capacity 80 M3/day in which domestic effluent 
MIDC Domestic effluent mixed in aeration tank. The treated effluent is use for gardening purpose. 
Paithan,Tal.Paithan,D is 24 CMD 2.lndustry has provided Flow meter at inlet of ETP. 
ist.Aurangabad 3.lndustry has not obtained membership of CETP for disposal of effluent. 

4.lndustry has sent hazardous waste of category 28.4 - 0.191 MT, 35.3-0.250 MT, 1.4 - 0.210 MT 
to CHWTSDF on 09.09.2023 and 28.4 - 2.209 MT, 35.3 - 0.5 MT and 1.4 - 0.816 MT on 
23.05.2023. and submitted the same to the office. 
5.lndustry has not shift cleaner fuel other than LDO for boiler. 
6.ETP & plant area is concreted with concrete and rest of area is non concreted area. 
?.Industry has not submitted BG of Rs.LO lack as per ID condition. 

-- 
10 M/s. Quantinental 30-09-2025 Trade effluent 8.8 l.Industry has provided primary treatment facility with neutralization & equalization Warning Notice issued 

Pharmachem Pvt. Red/SSI CMD and treatment and reused treated effluent in the process. Used condensed water in the cooling on 19.12.2023 
Ltd., Plot No. A- Domestic effluent water. Industry has not provided ETP with Strong COD & TDS and Week COD & TDS. ETP is not 
106/1, MIDC is 1.8 CMD found in operation during visit. 
Paithan,Tal.Paithan,D 2.lndustry has provided boiler of capacity 1 TPH with stack height 30 mtrs. and cyclone dust 
ist.Aurangabad collector as APCS. Industry used wood as a fuel instead of Briquets as per consent condition. 

Boiler is not found in operation during visit. 
3.lndustry has provided 4 Nos. ofreactors & combine process vent to scrubber. Scrubber is 
not found in operation during visit. 

800



11 M/s. Neets Pharma 31-05-2026 Trade effluent 2.0 l.During visit industry is found in operation. Board has issued on 
Pvt. Ltd., Plot No. B- Orange/SSI CMD and 2.lndustry has provided concrete floor for the storage of Raw material. Not provided Proposed Direction on 
45, MIDC Domestic effluent shed/covered to the storage area as well as effluent collection tank. 7.01.2020. Then 
Paithan,Tal.Paithan,D is 1.2 CMD 3.Industry has provided storage facility for the generated hazardous waste and obtain personal hearing 
ist.Aurangabad membership of MEPL. PP has communicated to MEPL for lifting/ collection of hazardous waste. extended on 

Presently hazardous waste found stored in gunny bags in RCC tank about 1800 Kg. 25.07.2023 and ID 
4. Industry has yet not change in fuel Wood to Briquette. issued on 25.07.2023. 
5.Industry has sent generated industrial effluent to CETP by tanker after primary treatment. SRO issued letter on 
Last disposal is on 03.12.2023, 20.09.2023,27.07.2023 of quantity 27 M3 each respectively. 19.12.2023 for non- 6.Industry has disposed Boiler ash of quantity 800 Kg on 13.07.2023, 1250 Kg on 01.10.2023 

submission og BG. & 1250 Kg on 03.12.2023 respectively as per their submission. 
7.Industry has not submitted BG of Rs.1.0 Lack as per consent conditions, submitted BG of 
Rs.50000/- as per ID conditions. 
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12 M/s. Varun 31-08-2027 Trade effluent is l.During visit industry found in operation and engaged in the mfg. of sweetened carbonated -- 
Breweries Ltd.,Plot Red/LSI 200 CMD and and non-carbonated Breverages and Aerated water. 
no. 0-7, MIDC Domestic effluent 2.As per consent IE generation is 802 CMD and DE generation is 24 CMD. However, actual IE 
Paithan,Tal.Paithan,D is 4 CMD generation 200 CMD and DE generation is 4 CMD. 
ist.Aurangabad 3.Industry has provided ETP with collection tank, oil skimmer, equalization aim neutralization 

tank, primary clarifier, upflow, aeration and MBR system, treated effluent collection tank. 
Industry is not using PSF and ACF instead of this using MBR system/technology. ETP found in 
operation during visit. Industry has provided flow meter to ETP inlet and outlet. 
4.Industry has provided RO about 30% ETP outlet is treated in RO and RO permeate is used in 
the coaling tower. RO reject is again treat sin the ETP. Remaining treated effluent is used for 
gardening. 
5.Industry has provided STP for the treatment of generated DE and treated DE is used for 
gardening purpose. 
6.Industry having@ 41 acres land for gardening plantation as per consent and total plot area 
S2 acres. 
?.Industry has provided 3 nos. of Boilers with capacity 3 TPH, 5 TPH and 6 TPH. Industry has 
provided stack of height of 30 mtrs each to 5 and 6 TPH, boilers with bag filter as APCS. 
Industry has dismantled one 3 TPH boiler. 
8.Industry has provided 2 nos. of DG sets of capacity 2000 KVA with acaustic enclosure. 
9.DG sets of capacity 1010 KV A, 750 KVA, 225 KVA and 62.5 KVA are not in use as inform by IR. 
10.HW generated is found stored in sludge drying beds. Huge quantity of HW found stored in 
sludge drying beds. Last HW disposal is on 28/11/2023 with quantity sludge 3.16 MT. 
Instructed to disposal HW as early as possible. 
11.lndustry has submitted 2 nos. of BG of Rs. 10.0 Lacs and 15.0 Lacs which is valid upto 
11/09/2024 and 31/08/2024 respectively. Details of BG forfeiture is not available during visit. 
12.Industry has submitted BG of Rs. 1.0 Lacs as per ID dtd. 11/04/2023 which is valid upto 
20/04/2024. 

13 M/s. Hindustan 31-01-2024 Trade effluent is 0 l.No generation of IE. Industry has provided STP for the treatment of DE which consists of -- 
Composite Ltd.,Plot Red/LSI and Domestic primary, secondary and treatment facility. Treated DE is used for gardening. 
no. D-2/1, MIDC effluent is 12.0 2.Industry has provided 3 Nos. of Dust Collector which are attached to grinding sections. 
Paithan,Tal.Paithan,D CMD Generated non-asbestos dust is reused in the process as informed by PP. 
ist.Aurangabad 3.Industry has provided DG Set of capacity 200 KVA with stack height 11 mtrs. with acoustic 

encloser. 
4.Industry has submitted BG of Rs. 2.0 lacks which is valid up to 31.01.2024. 
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14 M/s. Satyhari 31-07-2024 Trade effluent is 1. During visit industry is carrying out production of Anhydrous copper, other product are not Board has issued on 
OrganicLtd., Plot no. Red/SSI 0.8 M3 and in operation. Details of production not provided. Proposed Direction on 
A-90, MIDC Domestic effluent 2. Industry has not provided primary treatment system i.e. ETP to treat the tread effluent. 7.10.2022 and ID on 
Paithan.Tal.Paithan.D isl.7M3 Industry has provided 2 Nos. of 10000 Lit. capacity of HOPE tank for the storage above the 10.07.2023. Then 
ist.Aurangabad ground level. personal hearing 

3. Industry has obtained membership of CETP MIDC Waluj and last disposal to CETP of 10 KL extended at HQ on 
effluent on 29.11.2023. Industry has not submitted detail record of disposal of effluent. 24.08.2023 and ID 
4. During visit no discharge of tread effluent found outside the premises. Effluent stored in issued on 04.10.2023. 
HOPE storage tank. Submitted to HQ for 5. Industry has stooped the use as a fuel Wood for boiler and using coal as fuel and the process 

further necessary of the amendment for change in fuel is in progress. 
6. Industry has provided hazardous waste storage with concrete floor the work of shed is in action. 

progress. 
7. Last hazardous waste disposal of chemical sludge from ETP i.e. 33.3 - 2.390 MT to CHWTSDF 
on 30.06.2023. 
8. Industry has disposed Boiler Ash to brick manufacturer in the month of July 2023. 
9. Industry has not submitted BG of Rs.LO Lack as per ID. 

15 M/s. Fainger Laser 31-01-2023 ZLD l.Industry has provided ETP with primary & tertiary facility which is not found in operation Applied for renewal of 
Ltd., Plot no. D-3, Red/LSI during visit. Industry representatives inform that presently they are manufacturing safety consent to operate. 
MIDC relief was without Phosphating activity. Hence no generation of effluent. Last disposal of 
Paithan.Tal.Paithan.D effluent to CETP is on 06.01.2021 of quantity 1500 Lit. 
ist.Aurangabad 2.Industry has provided STP with capacity 15 CMD which consist of primary and tertiary 

treatment facility and treated effluent is used for gardening. STP found in operation during 
visit. 
3.Industry has provided Fumes extraction system with Wet scrubber to the phosphating 
section and stack height 12 mtrs. Scrubber not found in operation during visit as no 
manufacturing of phosphating related products. 
4.Industry has installed steam boiler with stack height 12 mtrs and LPG as a fuel. 
5.Industry has provided 2 nos. of Paint booth with scrubber & stack height of 12 mtrs. 
6.Industry has provided DG set of Capacity 500 KVA with stack height of 12 mtrs with acoustic 
enclosure. 
7.Industry has provided storage facility for the Hazardous waste. Last HW disposal is on 
14.09.2023. 
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16 M/s. Unicorn Pvt. 31-08-2021 Trade effluent is 0 l.N o generation of IE. Industry has generated distillation residue as HW. Industry has Warning Notice issued 
Ltd., Plot No. A-44, Red/SSI and Domestic obtained membership of CHWTSDF /MEPL. Last disposal of HW i.e. IPA residue - 355 Kg to on 19.12.2023 
MIDC effluent is 0.1 M3 MEPL on 06.02.2020. 
Paithan,Tal.Paithan,D 2.lndustry has provided 2 Nos. Glass Assembly Machines with two Stage Condenser. 
ist.Aurangabad 3.Industry has obtained authorisation form Board which is valid up to 03.08.2021. 

4.Industry representative said that they are not doing the distillation of Spent solvent. 
Continuously as no availability of Raw material spent solvent. 
5.Industry has applied for renewal of C to O on 15.06.2021 & authorisation on 15.06.2021. 
The same was rejected due to Non submission of PESO Licence. However, industry has told that 
industry has applied for PESO Licence on 26.01.2022, but not obtained the same. 

17 M/s. Umesh Floride ... . ... l.During visit industry is not found in operation, it is found closed/sealed. -- 
Pvt. Ltd.,MIDC 2.No any person available at the site during visit. 
Paithan,Tal.Paithan,D 
ist.Aurangabad 

18 M/s. Kings Food Pvt. 31-05-2025 Trade effluent is 4 l.Industry has provided ETP of capacity of 25 CMD with primary, secondary & Tertiary facility. -- 
Ltd., Plot no. B-96/1, Red/SSI 5 CMD and Treated effluent is used for gardening. 
MIDC Gardening 2.Hot water boiler with stack height 8 mtrs. And dust collector as a APCS and briquettes as a 
Paithan,Tal.Paithan,D fuel. 
ist.Aurangabad 3.lndustry has provided 2 Nos. of DG Sets with capacity 200 & 400 KVA with stack height 5 

mtrs each and acoustic enclosure. 
4.ETP found in operation during visit. 

19 M/s.AD 30-12-2023 Trade effluent is l.Industry has provided ETP consisting of collection tank, primary & tertiary settler & sand & SRO issued letter on 
Pharmachem PVT. Red/SSI 32.15 CMD and carbon filter followed by MEE. As per consent industrial effluent generation is 32.15 CMD 19.12.2023 for non- 
LTD. (UNIT - 2) Plot Domestic effluent however, actual generation is O CMD industry representative is inform that the manufacturing submission og BG. 
No. A-86, MIDC is 4 CMD 2 products which are solvent base no requirement of water in process. Hence no generation IE 
Paithan, 2.lndustry ha obtained EC dated 27.12.2021 or 8 No. of product for AP! 
Tai. Paithan, Dist. products/Intermediates. 
Aurangabad. 3.lndustry has provided Boiler of capacity 2 TPH with stack height 31 mtrs and provided bag 

filter & dust collector as an APCS. 
4.lndustry has provided 8 nos. of reactor with 4 no. of scrubber and centrifuge followed by 
solvent recovery chamber. 
5.lndustry representative said that no hazardous waste is generated from these 2 
manufacturing products, only spent solvent is generated same is disposed by sale to authorised 
party. 
6.lndustry has not submitted BG of Rs.5.0 Lacks as aper consent condition. 
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20 I M/s. Shalini 
Organics, Plot No. D- 
10 MIDC Paithan, 
Aurangabad 

31-01-2027 ITrade effluent is 
Red/MS! 10.0 CMD and 

Domestic effluent 
is 8.0 CMD 

1. During visit industry is found in operation. 
2. Industry has provided collection & neutralization tank for generated effluent. Industry has 
not provided Full-fledged ETP and OCEMS to ETP as per consent conditions. 
3. Industry has provided MEE of capacity 10 KL which is Batch type. During visit MEE is not 
found in operation. 
4. Industry has provided permanent Pipeline for transferring effluent in the ETP. 
5. Industry has not provided Strom water drain system in the premises. 
6. Industry has not provided Sludge drying bed and utilizing dryer for drying of generated 
sludge. Near about 300 Kg hazardous waste sludge found stored in the MEE shed and not yet 
dispose to CHWTSDF. 
7. Industry has provided Flow meter at effluent consumption place of reactor & one is required 
as MEE outlet but not provided. Record of treated effluent generation & disposal is not 
available during visit. 
8. Industry has not provided STP as per consent conditions. 
9. Industry has used Wood as a fuel instead of Briquettes. 

Board has issued on 
Proposed Direction on 
25.07.2023. 
Submitted to HQ for 
further necessary 
action. 

21 I M/s. Bond Life 
science Plot no. B-68 
MIDC Paithan, 
Aurangabad 

31-03-2028 ITrade effluent is 
Red/SSI 0.5 CMD and 

Domestic effluent 
is 0.35 CMD 

1. Industry has obtained consent to operate form the Board which is valid up to 31.03.2028. 
2. As per informed by representative at present they are carried out solvent distillation which 
is spent solvent from the self-production and not operation consented products also not 
produce product details during visit. 
3. Industry has not provided primary ETP to treat the tread effluent. Industry has provided 
10000 Lit. capacity of HOPE tank for the storage of untreated effluent. Industry has not 
provided CETP effluent disposal record. 
4. During visit no discharge of tread effluent found outside the premises. Effluent stored in 
HOPE storage tank. 
5. Industry has not stopped the use of wood as boiler fuel, not switch over to cleaner fuel i.e 
biomass briquettes and not applied for amendment for change in fuel. 
6. Industry has not provided scientific storage area for hazardous waste. 
7. Industry has not provided Hazardous waste disposal documents, no record available at site. 
8. The boiler ash generated from boiler is lying on land near boiler, not provided scientific 
storage of boiler ash and not provided disposal details of the same. 
9. Industry has not provided details of BG. 

Board has issued on 
Proposed Direction on 
6.02.2020 and ID on 
25.06.2020. Then 
personal hearing 
extended at HQ on 
24.08.2023 and ID 
issued on 04.10.2023. 
Submitted to HQ for 
further necessary 
action. 
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To 

601 
F.No. IA-J-11011/60/2018- IA 11(1) 

Government of India 
Ministry of Environment, Forest and Climate Change 

(IA-II Section) 
Indira Paryavaran Bhawan 

Jorbagh Road, New Delhi - 3 
Dated: 17th May, 2019 

M/s Matrix Fine Sciences Pvt Ltd 
Plot No.D-8, MIDC Paithan 
District Aurangabad (Maharashtra) 

Sub: Expansion of Organic Chemicals by M/s Matrix Fine Sciences Pvt Ltd at Plot 
No.O-8, MIDC Paithan,. Taluka & District Aurangabad (Maharashtra) - 
Environmental Clearance - reg. 

Annexure-D 

Sir, 

This has reference to your proposal No.lA/MH/IND2/79952/2018 dated 22nd 

October 2018, submitting the EIA/EMP report on the above subject matter. 

2. The Ministry of Environment, Forest and Climate Change has examined the 
proposal for environmental clearance to the project for expansion of organic chemicals 
from 10005 TPA (9 products) to 14925 TPA (16 nos of products) by Mis Matrix Fine 
Sciences Pvt Ltd in an area of 40,000 sqm at Plot No.D-8, MIDC Paithan, Taluka & 
District Aurangabad (Maharashtra). The details of products/by-products are as under: 

s. Product Existing Proposed Total 
No. (TPA) (TPA) CTPA) 
1 FAME/Biodiesel/ Distillated Fatty Acid 7600 0 7600 
2 Phvtosterol 450 0 450 
3 Tocopherol & Its Derivatives 600 0 600 
4 Oil Residue 600 0 600 
5 Squalene 50 0 50 
6 T ocotrieols 550 0 550 
7 Bixin or Nor-Bixin 52 0 52 
8 Omega 3 Fatty Acid 53 0 53 
9 Beta Carotene 50 0 50 
10 D Alpha Tocopherol 0 720 720 
11 D Alpha T ocopherol Acetate 0 720 720 
12 D Alpha Tocopheryl Succinate 0 720 720 
13 Vitamin E TPGS 0 720 720 
14 Stervl Ester 0 720 720 
15 Squalane 0 720 720 
16 Vitamin E Powder 0 600 600 

Total 10005 4928 14933 
Bv-product 
17 Acetic Acid 0 3 3 
18 Succinic Acid 0 5 5 

3. Existing land area is 40000 sqm. No additional land is required for the proposed 
expansion. Industry has developed greenbelt in an area of 9947 sqrn, and additional 
area of 795 sqm will be covered under greenbelt. The estimated project cost is Rs.28 
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crore. Total capital cost earmarked towards environmental pollution control measures 
is Rs.1.95 crores and the recurring cost (O&M) will be about Rs 0.9 er per annum. Total 
employment opportunity will be for 200 persons directly and 500 persons indirectly after 
expansion. 
4. Jayakwadi Bird Sanctuary is located at 2 km in the South-West Direction. 
Godavari river is flowing at a distance of 7.6 km in the South direction. 
5. Total fresh water requirement is estimated to be 245 cum/day, which will be met 
from the MIDC supply. Industrial effluent of 91.5 cum/day will be treated through Effluent 
~reatment Plant. Domestic effluent will be taken to STP for treatment. High cod 
effluent will be treated in solvent stripper, MEE and ATFD and treated water will bJ 
~ecycled in the process and for green belt development. There will be no discharge of 
treated/untreated waste water from the unit, and thus ensuring Zero Liquid Discharge. 

Power requirement after expansion will be 1650 KVA, which will be met from the 
Maharashtra State Power Distribution Corporation Limited. DG set of 750KVA capacity 
with stack of height 6.5 m will be installed as standby during power failure. 

Coal fired boiler of 7 TPH with Multi cyclone dust collector and bag filter will be 
installed along with a stack of height 30 m to control the particulate emissions within 
statutory limit of 115 mg/Nm3. 

6. The project/activity is covered under category B of item 5(f) 'Synthetic organic 
chemicals industry' of the schedule to the Environment Impact Assessment (EIA) 
Notification, 2006. Due to applicability of general condition (Jayakwadi Bird Sanctuary 
within 2 km), the proposal requires appraisal/approval at central level in the Ministry. 
7. Standard terms of reference (ToR) for the project was granted on 24th May 2018. 
Public hearing/consultation is exempted as the project site is located in the notified 
industrial area. 
8. The proposal was considered by the Expert Appraisal Committee (lndustry-2) in 
its meetings held during 19-20 December, 2018 & 26-28 February, 2019 in the Ministry. 
The project proponent and their accredited consultant presented the EIA/EMP report as 
per the ToR. The Committee found the EIA/EMP report complying with the ToR and 
recommended the project for grant of environmental clearance. 
9. Based on the proposal submitted by the project proponent and recommendations 
of the EAC (lndustry-2), Ministry of Environment, Forest and Climate change he~y 
accords environmental clearance to the project for Expansion of Organic Chemicals 
from 10005 TPA to 14925 TPA by M/s Matrix Fine Sciences Pvt Ltd at Plot No.D-8, 
MIDC Paithanj'Taluka & District Aurangabad (Maharashtra), under the provisions of the 
EIA Notification, 2006, subject to the compliance of terms and conditions as under:- 

(i) Environmental clearance shall be subject to obtaining prior clearance from the 
wildlife angle including clearance from the Standing Committee of the National 
Board for Wildlife as applicable. Grant of environmental clearance does not 
necessarily implies that Wildlife Clearance shall be granted to the project and that 
their proposals for Wildlife Clearance will be considered by the respective 
authorities on their merits and decision taken. 

(ii) Necessary permission as mandated under the Water (Prevention and Control of 
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, 
as applicable from time to time, shall be obtained from the State Pollution Control 
Board. i 
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(iii) As already committed by the project proponent, Zero Liquid Discharge shall be 

ensured and no waste/treated water shall be discharged outside the premises. 
(iv) Necessary authorization required under the Hazardous and Other Wastes 

(Management and Trans-Boundary Movement) Rules, 2016, Solid Waste 
Management Rules, 2016 shall be obtained and the provisions contained in the 
Rules shall be strictly adhered to. 

(v) National Emission Standards for Organic Chemicals Manufacturing Industry 
issued by the Ministry vide G.S.R.608(E) dated 21st July, 201 O and amended from 
time to time shall be followed. Fugitive emissions shall be controlled at 99.98% 
with effective chillers. 

(vi) No raw material/solvent prohibited by the concerned regulatory authorities from 
time to time, shall be used. 

(vii) Coal with Sulphur content less than 0.5 % shall be used as fuel in the boiler. 
(viii) To control source and the fugitive emissions, suitable pollution control devices 

shall be installed to meet the prescribed norms and/or the NAAQS. The gaseous 
emissions shall be dispersed through stack of adequate height as per 
CPCB/SPCB guidelines. 

(ix) Solvent management shall be carried out as follows: 
(a) Reactor shall be connected to chilled brine condenser system. 
(b) Reactor and solvent handling pump shall have mechanical seals to prevent 

leakages. 
(c) The condensers shall be provided with sufficient HTA and residence time so 

as to achieve more than 95% recovery. 
(d) Solvents shall be stored in a separate space specified with all safety 

measures. 
(e) Proper earthing shall be provided in all the electrical equipment wherever 

solvent handling is done. 
(f) Entire plant shall be flame proof. The solvent storage tanks shall be provided 

with breather valve to prevent losses. 
(g) All the solvent storage tanks shall be connected with vent condensers with 

chilled brine circulation. 
(x) Total fresh water requirement shall not exceed 245 cum/day to be met from MIDC 

water supply. Prior permission in this regard shall be obtained from the concerned 
regulatory authority. 

(xi) Process effluenUany wastewater shall not be allowed to mix with storm water. 
The storm water from the premises shall be collected and discharged through a 
separate conveyance system. 

(xii) Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc. 
Flame arresters shall be provided on tank farm, and solvent transfer through 
pumps. 

(xiii) Process organic residue and spent carbon, if any, shall be sent to cement 
industries. ETP sludge, process inorganic & evaporation salt shall be disposed 
off to the TSDF. 

(xiv) The Company shall strictly comply with the rules and guidelines under 
Manufacture, Storage and Import of Hazardous Chemicals (MSIHC) Rules, 1989 t Page 3 of 6 
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as amended time to time. All transportation of Hazardous Chemicals shall be as' 
per the Motor Vehicle Act (MVA), 1989. 

(xv) Fly ash should be stored separately as per CPCB guidelines so that it may not 
adversely affect the air quality. Direct exposure of workers to fly ash and dust 
should be avoided. 

(xvi) The company shall undertake waste minimization measures as below:- 
(a) Metering and control of quantities of active ingredients to minimize waste. 
(b) Reuse of by-products from the process as raw materials or as raw material 

substitutes in other processes. 
(c) Use of automated filling to minimize spillage. 
(d) Use of Close Feed system into batch reactors. 
(e) Venting equipment through vapour recovery system. 
(f) Use of high pressure hoses for equipment clearing to reduce wastewater 

generation. 
(xvii) The green belt of at least 5-10 m width shall be developed in nearly 33% of the 

total project area, mainly along the plant periphery, in downward wind direction, 
and along road sides etc. Selection of plant species shall be as per the CPCB 
guidelines in consultation with the State Forest Department. 

(xviii) At least 2.5% of the total project cost shall be allocated for Corporate 
Environment Responsibility (CER) and item-wise details along with time bound 
action plan shall be prepared and submitted to the Ministry's Regional Office. 

(xix) For the DG sets, emission limits and the stack height shall be in conformity with 
the extant regulations and the CPCB guidelines. Acoustic enclosure shall be 
provided to DG set for controlling the noise pollution. 

(xx) The unit shall make the arrangement for protection of possible fire hazards during 
manufacturing process in material handling. Fire-fighting system shall be as per 
the norms. 

(xxi) Occupational health surveillance of the workers shall be done on a regular basis 
and records maintained as per the Factories Act. 

(xxii) Continuous online (24x7) monitoring system for stack emissions shall be installed 
for measurement of flue gas discharge and the pollutants concentration, and the 
data to be transmitted to the CPCB and SPCB server. For online continuous 
monitoring of effluent, the unit shall install web camera with night vision capability 
and flow meters in the channel/drain carrying effluent within the premises. 

9.1 The grant of environmental clearance is further subject to compliance of other 
generic conditions as under:- 
(i) The project authorities must strictly adhere to the stipulations made by the State 

Pollution Control Board (SPCB), State Government and/ or any other statutory 
authority. 

(ii) No further expansion or modifications in the plant shall be carried out without prior 
approval of the Ministry of Environment, Forest and Climate Change. In case of 
deviations or alterations in the project proposal from those submitted to this 
Ministry for clearance, a fresh reference shall be made to the Ministry to assess 
the adequacy of conditions imposed and to add additional environmental protection 
measures required, if any. J 

y;;- 
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(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(viii) 

(ix) 

(x) 

(xi) 

(xii) 

(xiii) 

The locations of ambient air quality monitoring stations shall be decided in 
consultation with the State Pollution Control Board (SPCB) and it shall be ensured 
that at least one stations each is installed in the upwind and downwind direction 
as well as where maximum ground level concentrations are anticipated. 
The National Ambient Air Quality Emission Standards issued by the Ministry vide 
G.S.R. No. 826(E) dated 16th November, 2009 shall be complied with. 
The overall noise levels in and around the plant area shall be kept well within the 
standards by providing noise control measures including acoustic hoods, 
silencers, enclosures etc. on all sources of noise generation. The ambient noise 
levels shall conform to the standards prescribed under the Environment 
(Protection) Act, 1986 and the Rules made thereunder. 
The Company shall harvest rainwater from the roof tops of the buildings and 
storm water drains to recharge the ground water and utilize the same for different 
industrial operations within the plant. 
Training shall be imparted to all employees on safety and health aspects of 
chemicals handling. Pre-employment and routine periodical medical 
examinations for all employees shall be undertaken on regular basis. Training to 
all employees on handling of chemicals shall be imparted. 
The company shall comply with all the environmental protection measures and 
safeguards proposed in the documents submitted to the Ministry. All the 
recommendations made in the EIA/EMP in respect of environmental 
management, risk mitigation measures and public hearing shall be implemented. 
The company shall undertake all measures for improving socio-economic 
conditions of the surrounding area. CER activities shall be undertaken by 
involving local villagers, administration and other stake holders. Also eco­ 
developmental measures shall be undertaken for overall improvement of the 
envi ran ment. 
A separate Environmental Management Cell equipped with full-fledged laboratory 
facilities shall be set up to carry out the Environmental Management and 
Monitoring functions. 
The company shall earmark sufficient funds towards capital cost and recurring 
cost per annum to implement the conditions stipulated by the Ministry of 
Environment, Forest and Climate Change as well as the State Government along 
with the implementation schedule for all the conditions stipulated herein. The 
funds so earmarked for environment management/ pollution control measures 
shall not be diverted for any other purpose. 
A copy of the clearance letter shall be sent by the project proponent to concerned 
Panchayat, Zila Parisad/ Municipal Corporation, Urban local Body and the local 
NGO, if any, from whom suggestions/ representations, if any, were received while 
processing the proposal. 
The project proponent shall also submit six monthly reports on the status of 
compliance of the stipulated Environmental Clearance conditions including 
results of monitored data (both in hard copies as well as by e-mail) to the 
respective Regional Office of MoEF&CC, the respective Zonal office of CPCB 
and SPCB. A copy of Environmental Clearance and six monthly compliance 
status report shall be posted on the website of the company. t Page 5 of 6 
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(xiv) The environmental statement for each financial year ending 3pt March in Form­ 
V as is mandated shall be submitted to the concerned State Pollution Control 
Board as prescribed under the Environment (Protection) Rules, 1986, as 
amended subsequently, shall also be put on the website of the company along 
with the status of compliance of environmental clearance conditions and shall 
also be sent to the respective Regional offices of MoEF&CC by e-mail. 

(xv) The project proponent shall inform the public that the project has been accorded 
environmental clearance by the Ministry and copies of the clearance letter are 
available with the SPCB/Committee and may also be seen at Website of the 
Ministry at http://moef.nic.in. This shall be advertised within seven days from the 
date of issue of the clearance letter, at least in two local newspapers that are 
widely circulated in the region of which one shall be in the vernacular language 
of the locality concerned and a copy of the same shall be forwarded to the 
concerned Regional office of the Ministry. 

10. The Ministry reserves the right to stipulate additional conditions, if found 
necessary at subsequent stages and the project proponent shall implement all the said 
conditions in a time bound manner. The Ministry may revoke or suspend the 
environmental clearance, if implementation of any of the above conditions is not found 
satisfactory. 
11. The above conditions will be enforced, inter a/ia under the provisions of the Water 
(Prevention & Control of Pollution) Act, 197 4, Air (Prevention &. Control of Water 
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other 
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and rules. 

• 

~512019 
(S. K. Srivastava) 

Scientist E 
Copy to: - 
1. The Additional DG (C), MoEF&CC Regional Office(WCZ), Ground Floor, East Wing, 

New Secretariat Building, Civil Line, Nagpur - 1 
2. The Secretary, Environment Department, Government of Maharashtra, 15th Floor, 

New Administrative Building, Mantralaya, Mumbai - 32 
3. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, CBD­ 

cum-Office Complex, East Arjun Nagar, Delhi - 32 
4. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd 

and 4th Floor, Opp. Cine Planet, Sion Circle, Mumbai - 22 
5. Guard File/Monitoring File/Website/Record File 0: 

~\io19 
(S. K. Srivastava) 

Scientist E 
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MAHARASHTRA POLLUTION CONTROL BOARD 
Tel: 24010437/24020781/24014701 - Kalpataru Point, 2nd - 41h Fl. - 
Fax:24024068/24023516 Opp. Cine Planet Cinema, 

Website: httl!:llml!cb.i:;ov.in 
..,,-,-~ Near Sion Circle, Sion (E) C.wi..S 

E-mail: ast@mpcb.gov.in ,-.r, Mumbai-400 022. 

REDIMSI 
Consent No: -Formatl.0IBO/ASTIRO-ADIUAN No.-0000068819/EICC- I <l OC/0 0 085 T 

Date-2.'-f /0 J 12019 
To, 
Mis. Matrix Fine Sciences Pvt. Ltd., 
Plot No. D-8, MIDC, 
Paithan, Dist. Aurangabad, 

Annexure-8 

Subject: Consent to Establish for expansion in RED category. -~,,.,.. 
Ref : 1. Consent to operate was granted by the Board vide no.BQ/~T/RO- 

AD/MPCB-CONSENT-0000025320/O/CC-1708000785 dt(l.28.08.2017 
which is valid up to 31.05.2019 

2. Consent to Establish for Expansion was granted ~y""th·e Board vide 
no. Consent order No: -BO/AST/RO-AD/ MPCB-CONSENT-0000032870 
EICC-1802001199 Date-16.02.2018 

3. Minutes of the 3rd Consent Committee Meiting (Part-III) dtd. ' - 09.08.2019 

Your application: MPCB-CONSENT-0000068819 
Dated: 11.03.2019 

" For Consent to Establish under Section 2~. o{ the Water (Prevention & Control of 
Pollution) Act, 1974 & under Section 210~~1-~r (Prevention & Control of Pollution) 
Act, 1981 and Authorization under Rule 5•~.f. .. the Hazardous & other Wastes (M, & T M) 
Rules 2016 is considered and the consent,.,is hereby granted subject to the following 
terms and conditions and as deta1'il,d in''hhe schedule I, II, III & IV annexed to this 
order: 

1. The consent is granted for ~a period up to commissioning of the unit or 5 years 
whichever is earlier. (i.e-:'l)'pto 30.09.2024) 

2. The proposed capit1l.Jnv~:tment of the industry is Rs. 65.56 Cr. (Existing CI was 
Rs. 30.56+Propose~,S5.,Ct. (As per undertaking submitted by industry) 

3. The Consent·is~vQi~ for the manufacturing of- 

Sr. Product Name Maximum Quantity 
Ko. l\lT/A 
1. ''Rhytosterols 75 .•. 
2. Fame/Biodiesel/Fatty Acid 9000 

Distillate/Methyl Ester 
3. Tocopherol & its derivatives 900 

4. Oil Residue 900 

5. Tocotrienols 500 

6. Bixin or Nor-Bixin 50 
~ 

7. Squalcne / Squalanc 
I 

150 "1 ~ 

1. l"'Rhytosterol 75 

Mis. Matrix Fine Sciences Pvt. Ltd., SRO A11rangabadl//RIAIIMPCBICONSENT-00000688/9 Page I of9 
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent: 

Sr. Description Permitted quantity Standards to Disposal 
no. of discharge (CMD) he achieved 
l. Trade 28.0 As per Zero Liquid Discharge 

effluent Schedule -I 
2. Domestic 3.0 As per Treated in STP & To use 

effluent Schedule-I on land for Gardening. 
5. Conditions under Air (P& CP) Act, 1981 for air emissions: 

Sr. Description of stack / N um her of Stack Standards to be 
no. source achieved 
l. Coal fired Boiler 1 As per Schedule -II 
2. Hot Oil Unit 1 As p_er Sche_<!ule -II 
3. D.G. Set (1250 KVA) 1 

6. Conditions about Non Hazardous Wastes: 

21 Plastic and Packing 
material 

31 Empty Drums & 
Carboys 

50No/M 

7. Conditions under Hazardous & Other') Wastes· (M & TM) Rules, 2016 for 
.'Ill! • 

treatment and disposal of hazardous waste:~A 

8. The Board reserves the right to review~end, suspend, revoke etc. this consent 
and the same shall be binding ~hWn~ustry. 

9. This consent should not be cons~d as exemption from obtaining necessary 
NOC/permission from any othe'r~G~vernment authorities. 

10. The industry shall also c~¼ with the Industry specific standards notified 
d E. p~'-~A un er nvironment rotectton ct. 

11. The applicant shou~~t take any effective steps for implementation of the 
project before <}h,thlrting Environmental Clearance as per EIA Notification 2006 
and amend:ments~)reto. As per Para 2 of EIA notification dated- 14.09.2006, the 
effective step~i~clude starting of any construction work or preparation of land by 
the proJtct ~nagement. However as clarified by the MoEF vide office 
memoancfu)n no. J-1103/41/2006-IA. 11(1); Dated- 19/08/2010, fencing of the site to 
protect ~~om getting encroached and construction of temporary shed(s) for the 
guard(s) & acquisition of land not be treated as an effective steps. 

12. This consent is issued with pursuant to the decision of 3rd consent committee 
meeting (Part-III) held on 09.08.2019 

For and on behalf of the 
Maharashtra Pollution Control Board 

Mis. Matrix Fine Sciences Pvt. Ltd.. SRO Aurangabadll/RIMIMPCB/CONSENT-0000068819 Page 2of9 581 
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Received Consent fee of - 

Copy to: 
I.Regional Officer, Aurangabad and Sub-Regional Officer, Aurangabad, 
MPCB, Aurangabad - They are directed to ensure the compliance of the 
consent conditions. 

2.Chief Accounts Officer, MPCB, Mumbai. 
3.Website updating purposes. 

582 
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Schedule-I 

Terms & conditions for compliance of Water Pollution Control: 

1) A) As per your application, you have proposed to expand the capacity of existing 60 CMD 
Effluent Treatment Plant (ETP) to 120 CMD, consisting of Primary and secondary 
treatment systems followed by Solvent Stripper and ATFD for achieving Zero 
Liquid Discharge (ZLD). 

8) The Applicant shall operate the effluent treatment plant (ETP) to treat the trade 
effluent so as to achieve the following standards prescribed by the Board or under EP 
Act, 1986 and Rules made there under from time to time, whichever is stringent. 

Sr I Parameters 
No. 

I. Compulsory 
Parameters 

01 pH 
02 Suspended Solids 
03 BOD 3 days 27 

deg.0 
04 COD 
05 Oil & Grease 
06 Chlorides 
07 Sulnhates 
08 Total Dissolved 

solids 

Standards prescribed 
by Board 

100 

30 

100 

C) Treated effluent shall be 100 %-t_"ecJcl~d7~use in the manufacturing process. There 
raftory premises/CETP. 

2) A] As per your consent applicationJyotl"have provided the sewage treatment system with 
the design capacity of 15 GMD: 

B] The Applicant shalLoperate the sewage treatment system to treat the sewage so as 
to achieve the foll~_jng ~tandards/ prescribed under EP Act, 1986 and Rules made 
there under fromJune'\o time, whichever is stringent. 

C] 

Not to exceed 
Not to exceed 

100 mg/1. 
30 mg/1 . 

.e \teJ~.ted sewage shall be used on land for gardening/plantation only in the factory 

3) The Board reserves its rights to review plans, specifications or other data relating to 
plant setup for the treatment of waterworks for the purification thereof & the system for 
the disposal of sewage or trade effluent or in connection with the grant of any consent 
conditions. The Applicant shall obtain prior consent of the Board to take steps to 
establish the unit or establish any treatment and disposal system or and extension or 
addition thereto. 

4) The industry shall ensure replacement of pollution control system or its parts after 
expiry of its expected life as defined by manufacturer so as to ensure the compliance of 
standards and safety of the operation thereof. 

Mis. Matrix Fine Sciences Pvt. ltd., SRO Aurangabadll/RIMIMPCBICONSENT-0000068819 Page 4 o/9 583 
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5) The Applicant shall comply with the provisions of the Water (Prevention & Control of 
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess 
returns in Form-I and other provisions as contained in the said act. 

Sr. 
no. 
I. 
- 
2. 

- 
3. 

- 
4. 

- 
5. 
L 

6) 

Purpose for water consumed 

Industrial Cooling, spraying in mine pits or 
boiler feed 
Domestic purpose 5.0 

Processing whereby water gets polluted & 
ollutants are easily biodegradable 

Processing whereby water gets polluted & 
pollutants are not easily biodegradable and are 
toxic 
For Agriculture/gardening 

27.5 

NIL 

Mis. Matrix Fine Sciences Pvt. Ltd., SRO Aurangabadl/lR/MIMPCBICONSENT-0000068819 
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Schedule-II 

Terms & conditions for compliance of Air Pollution Control: 

1. As per your application, you have provided the Air pollution control (APC)system and 
also proposed to erect following stack (s) and to observe the following fuel pattern- 

1 Boiler Dust 
Collector 

30 Coal 15000 Kg/D 0.5 150 

2 Hot Oil Unit 30 Coal 8400 Kg/D 84.0 

3 DG Set 1250 
KVA 

Stack with 
Acoustics 
Enclosure 

3.5* Diesel 90 Lit/Hr 

(* above the rooflevel of the building) 
2. The Applicant shall provide Specific Air Pollution control equipme_nt1,Gs' per the 

conditions of EP Act, 1986 and rule made there under frolii 
Environmental Clearance. 

3. The applicant shall operate 
system, so as to achieve the level of pollutants to the follow:in 

Particulate matter 

control 

4. The Applicant shall obtain necessary prior permi~iordor providing additional control 
equipment with necessary specifications a.nd\,operation thereof or alteration or 
replacemenalteration well before its life ,c~m'e .•. fu '"an end or erection of new pollution 
control equipment. 

5. the change of 
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Schedule-III 
Details of Bank Guarantees 

Bank Guarantee History: Fresh and Existing BG's 

Sr. Consent Amt of Submissi Purpose of Compliance Validity 
No. (C to BG on Period BG Period Date 

E/0/R) Imposed 
1 CToE 5Lakh 15 days Towards Up to 31.12.2024 

compliance of commissionin 
consent g or up to 5 
conditions years i.e. up 

to 30.09.2024 
whichever is 

~~~ earlier ,, 
,I 

586 
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General Conditions: 
1) The applicant shall provide facility for collection of environmental samples and 

samples of trade and sewage effluents, air emissions and hazardous waste to the 
Board staff at the terminal or designated points and shall pay to the Board for the 
services rendered in this behalf. 

2) If the MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not 
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker. 

3) Industry should monitor effluent quality, stack emissions and ambient air quality 
monthly. 

4) The applicant shall provide ports in the chimney/(s) and facilities such as ladder, 
platform etc. for monitoring the air emissions and the same shall be open for 
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to 
various sources of emission shall be designated by numbers such as S-1, 8;2, etc. and 
these shall be painted/ displayed to facilitate identification. 

5) Whenever due to any accident or other unforeseen act or even, such p 
or is apprehended to occur in excess of standards laid down, suchrt>l 
be forthwith Reported to Board, concerned Police Station, o~ oiJPirectorate of 
Health Services, Department of Explosives, Inspectorate of F'act~and Local Body. 
In case of failure of pollution control equipment's, the prod~~~~rocess connected to 
it shall be stopped. 

6) The applicant shall provide an alternate electric powe..f-~u~e sufficient to operate all 
pollution control facilities installed to maintain ,.coro}li~ce with the terms and 
conditions of the consent. In the absence, (lle ~licant shall stop, reduce or 
otherwise, control production to abide by terms and conditions of this consent. 

7) The firm shall submit to this office, the 30t'd~ of September every year , the 
Envir~nmental Statement Report ~o~"' the\6''apcial year en~g 31st March in _the 
prescribed Form-V as per the provis1oq~~f..rule 14 of the Environment (Protection) 
(Second Amendment) Rules, 199~ 

8) The industry shall recycle/repr~~~se/recover Hazardous Waste as per the 
provision contain in the Hazard~}~ other wastes (M&TM) Rules 2016, which can 
be recycled/processed/reuseillqc~vered and only waste which has to be incinerated 
shall go to incineration and waste which can be used for land filling and cannot be 
recycled/reprocessed "tetcr "s~d go for that purpose, in order to reduce load on 
incineration and land~e/environment. 

9) The industry sh1tild"cqmply with the Hazardous & other wastes (M&TM) Rules 
2016and submi~e~ual Returns as per Rule 5(6) & 22(2) of Hazardous & other 
wastes (M&T~ tul:s 2016 for the preceding year April to March in Form-IV by 30th 
June of ever;ye~r. 

10) An insie~onlook shall be opened and made available to the Board's officers during 
their,._ viSi~tp 'the applicant. 

11) TK~pfliiant shall obtain Consent to Operate from Maharashtra Pollution Control 
B~thoefore actual commencement of the Activity. 

12) lnd~stry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 
1981 and Environmental Protection Act, 1986 and industry specific standard under 
EP Rules 1986 which are available on MPCB website (www.mpcb.gov.in). 

13) The industry shall constitute an Environmental cell with qualified 
staff/personnel/agency to see the day to day compliance of consent condition towards 
Environment Protection. 

14) Separate drainage system shall be provided for collection of trade and sewage 
effluents. Terminal manholes shall be provided at the end of the collection system 
with arrangement for measuring the flow. No effluent shall be admitted in the 
pipes/sewers downstream of the terminal manholes. No effluent shall find its way 
other than in designed and provided collection system. ' 

15) Neither storm water nor discharge from other premises shall bEV alk,wed to mix with 
the effluents from the factory. 

Schedule-IV 

Mis. Matrix Fine Sciences Pvt. Ltd., SRO A11rangabad/llR/M/MPCB/CONSENT-00000688/9 Page8of9 
58 

819



16) The applicant shall install a separate meter showing the consumption of energy for 
operation of domestic and industrial effluent treatment plants and air pollution 
control system. A register showing consumption of chemicals used for treatment shall 
be maintained . 

17) Conditions for D.G. Set 
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or 

by treating the room acoustically. 
b) Industry should provide acoustic enclosure for control of noise. The acoustic 

enclosure/ acoustic treatment of the room should be designed for minimum 25 dB 
(A) insertion loss or for meeting the ambient noise standards, whichever is on 
higher side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also 
be provided. The measurement of insertion loss will be done at different points at 
0.5 meters from acoustic enclosure/room and then average. 

c) Industry should make efforts to bring down noise level due to DG s~, outside 
industrial premises, within ambient noise requirements by prope~ s]ttµig and 
control measures. 

d) Installation of DG Set must be strictly ·in compliance with rec_.o@nienaations of 
DG Set manufacturer. 

e) A proper routine and preventive maintenance procedure (or -~set should be set 
and followed in consultation with the DG manufactu~~hich would help to 
prevent noise levels of DG set from deteriorating with use 

f) D.G. Set shall be operated only in case of power fail~re~ 
g) The applicant should not cause any nuisance ..,gi~Murrounding area due to 

operation of D.G. Set. 
h) The applicant shall comply with the notification of MoEF dated 17.05.2002 

regarding noise limit for generator sets r~n,with·diesel 
18) The industry should not cause any nuiS;?noouh ~rrounding area. 
19) The industry shall take adequate meas~~or control of noise levels from its own 

sources within the premises s~~s ~maintain ambient air quality standard in 
respect of noise to less than 75 '113~).,.a:Z.ing day time and 70 dB (A) during night 
time. Day time is reckoned in b~~- e~ell;6 a.m. and 10 p.m. and night time is reckoned 
between 10 p.m. and 6 a.m. ~ '-J 

20) The applicant shall maintain good housekeeping. 
21) The applicant shall br.p-i~~nimum 33% of the available open land under green 

coverage/ plantation~~ applicant shall submit a yearly statement by 30th 
September every }ear'lontavailable open plot area, number of trees surviving as on •.. , ' 31st March of the :Y.e..lU"-{and number of trees planted by September end. 

22) The non-hazar~fi~olid waste arising in the factory premises, sweepings, etc. be 
dispos;d o{,~tifically ~o ~s not to c~~se any ~~isance I_ pollution. T_he applicant 
shall takett{~ssary pernnssions from CIVIC authorities for disposal of solid waste. 

23) Th~aPP,~nt shall not change or alter the quantity, quality, the rate of discharge, f~~~e or ~he mode ~f the efflue?t/emis~ions or ha~a~dous wastes or control 
eq~p-'l1ent provided for without previous written permission of the Board. The 
industry will not carry out any activity, for which this consent has not been 
granted/without prior consent of the Board. 

24) The industry shall ensure that fugitive emissions from the activity are controlled so 
as to maintain clean and safe environment in and around the factory premises. 

25) The industry shall submit quarterly statement in respect of industries obligation 
towards consent and pollution control compliance's duly supported with documentary 
evidences (format can downloaded from MPCB official site). 

26) The industry shall submit official e-mail address and any change will be duly 
informed to the MPCB. 

Z7) The industry shall achieve the National Ambient Air Quality standa 
vide Government of India, Notification dt. 16.11.2009 as amended. 

·····0000····· 
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MAHARASHTRA POLLUTION CONTROL BOARD 
Tel: 24010706/24010437 
Fax: 24023516 
Website: http://mpcb.gov.in 
Email: cac-cell@mpcb.gov.in 

Kalpataru Point, 2nd, 3rd 
and 4th floor, Opp. Cine 
Planet Cinema, Near Sion 
Circle, Sion (E), 
Mumbai-400022 

RED/LS.I (R22) 
No:- Formatl.0/CAC/UAN No.MPCB- 
CON S ENT-0000205558/CR/2408001321 
To, 
Matrix Life Sciences Pvt. Ltd., 
(Formerly known as M/s. Matrix Fine Sciences Pvt. 
Ltd.) 
Plot No. D-8, MIDC Paithan, 
Tai. Paithan, Dist. Aurangabad. 

Sub: Plain Renewal of consent to operate for manufacturing of 15 nos 
organic chemicals and 4 Nos of products by Purification and 
extraction process, undier RED category. 

Date: 13/08/2024 

'~ ~ 
~-,mm 
RightloPublicServictAct 

Ref: 1. Environment Clearance accorded by MoEF&CC, Gal vide F.No. IA- 
J-11011/60/2018-IA II (I) dtd. 17/05/2019. 

2. Existing Consent to Operate accorded by the Board vide No. Format 
1.0/CC/UAN NO.MPCB-CONSENT-0000125533/CO/2302000693 dated 
09.02.2023. 

3. Consent to establish for proposed Expansion accorded by Board vide No. 
Formatl.0/CAC/UAN No. 91099/CE-2006000528, dated 12.06.2020 & 
Amendment No. MPCB/UAN No. 0000091099/CAC­ 
Cell/Amend-200909fts0002, Date.09.09.2020. 

4. Minutes of 5th Consent Appraisal Committee meeting held on 
30.07.2024. 

Your application No.MPCB-CONSENT-0000205558 Dated 04.04.2024 
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of 
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes 
(Management & Transboundary Movement) Rules 2016 is considered and the consent is 
hereby granted subject to the following terms and conditions and as detailed in the 
schedule I, 11, Ill & IV annexed to this order: 

1. The consent to renewal is granted for a period up to 31/05/2029 
2. The capital investment of the project is Rs.138 Crs. (As per C.A Certificate 

submitted by industry Existing Cl is of Rs. 83.512 Crs + Expansion C.I. is of 
Rs. 54.488 Crs) 

3. Consent is valid for the manufacture of: 

Sr Product Existing Proposed T t I UOM 
No Quantity Quantity O a 
Products 
1 Phytosterols 1200 0 1200 MT/A 
2 Fame/Biodiesel/Distilled Fatty acid 16600 0 16600 MT/A 
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Sr Product Existing Proposed ~ t I UOM 
No Quantity Quantity O a 
3 Tocopherol & its derivatives 1500 0 1500 MT/A 

4 Oil residue 1500 0 1500 MT/A 

5 Squalene 920 0 920 MT/A 

6 Tocotrienols 1050 0 1050 MT/A 

7 Bixin or Nor - Bixin 102 0 102 MT/A 

8 Omega 3 fatty acid 53 0 53 MT/A 

9 Beta Carotene 50 0 50 MT/A 

10 D Alpha Tocopherol acetate 720 0 720 MT/A 

11 D Alpha Tocopherol Succinate 720 0 720 MT/A 

12 Vitamin E TPGS 720 0 720 MT/A 

13 Steryl ester 720 0 720 MT/A 

14 Vitamin E powder 600 0 600 MT/A 

15 D. Alpha Tocopherol 720 0 720 MT/A 

16 Carnosic Acid(Oil/ Powder) * 0 0 1280 MT/A 

17 Ursolic Acid * 0 0 60 MT/A 

18 Rosemary Essential * 0 0 40 MT/A 

19 Rosemarinic Acid* 0 0 40 MT/A 

(* The industry shall manufacture the products at Sr. 16, 17, 18, 19 & 20 by 
purification and extraction process only) 

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent: 

Sr Description Permitted (in Standards to Disposal Path No CMD) 

1. Trade effluent 89.2 As per Schedule-I Recycle 100% to 
achieve ZLD 

2. Domestic effluent 20 As per Schedule-I On land for gardening 

5. Conditions under Air (P& CP) Act, 1981 for air emissions: 

Sr Stack Description of stack I Number Standards to be 
No. No. source of Stack achieved 
1 S-1 Boiler (3 TPH) 1 As per Schedule -II 

2 S-2 Boiler (10 TPH) 1 As per Schedule -II 

3 S-3 Thermic Fluid Heater (4.0 Lakh 1 As per Schedule -II Kcal/Hr)-I 

4 S-4 Thermic Fluid Heater (10.0 1 As per Schedule -II Lakh Kcal/Hr) -II 

5 S-5 Thermic Fluid Heater (10.0 1 As per Schedule -II Lakh Kcal/Hr) -Ill 

6 S-6 D G Set (750KVA) 1 As per Schedule -II 

7 S-7 D G Set (320 KVA) 1 As per Schedule -II 

8 S-8 D G Set (910 KVA) x 2 Nos. 1 As per Schedule -II 
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6. Non-Hazardous Wastes: 

Sr Type of Waste Quantity UoM Treatment Disposal No 
1 Charcoal 40 MT/A Sale Use in with boiler coal. 

2 Coal Ash 3500 Kg/Day Sale Sale to authorized party 

3 Packing material 250 Kg/M Sale Sale to authorized party 

4 Canteen waste 100 Kg/M Sale Used in Piggery 

5 
Empty Drums & 150 No/M Sale Sale to authorized party Carboy 

6 Biomass 1500 Kg/Day Incineration Use in boiler coal. 

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for 
Collection, Segregation, Storage, Transportation, Treatment and Disposal of 
hazardous waste: 

Sr Category No./ Type Quantity UoM Treatment Disposal No 

1 5.2 Wastes or residues 125 Ltr/M Recycle* Sale to authorised 
containing oil party 

2 28.1 Process Residue and 4.2 MT/A Incineration CHWTSDF wastes 

3 35.3 Chemical sludge from 250 Kg/Day Landfill CHWTSDF waste water treatment 

4 26.1 Acetic acid 3.0 MT/A Recycle* Sale to authorised 
party 

5 26.1 Succinic acid/calcium 5.0 MT/A Recycle* Sale to authorised 
succinate party 

6 28.1 Potassium Sulphate 420 MT/A Recycle* Sale to authorised 
party 

* The applicant shall ensure disposal of by-products to Actual user having 
permission under Rule 9 of Hazardous and Other Wastes(Management & 
Transboundary Movement) Rules 2016. 

8. The Board reserves the right to review, amend, suspend, revoke this consent and the 
same shall be binding on the industry. 

9. This consent should not be construed as exemption from obtaining necessary NOC/ 
permission from any other Government authorities. 

10. The industry shall obtain necessary permission from the Directorate of Industrial Safety 
and Health (DISH). 

11. PP shall comply with the conditions stipulated in Environmental Clearance granted by 
MOEFCC, Gol, vide e F.No. IAJ-11011/60/2018-IA II (I) dtd. 17/05/2019. 

12. The applicant shall ensure to operate comprehensive treatment system for the 
treatment of trade effluent & treated effluent will be 100% recycled to achieve ZLD. 

13. PP shall ensure the connectivity of online monitoring system i.e. IP Camera and flow 
meter to Board server. Data to be transmitted directly from data logger to Board 
server. PP shall also install separate energy meter to the pollution control devices. 

14. The applicant shall not carry out any excess production or produce new products 
without obtaining consent of the Board and Environment Clearance. 
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15. This consent is issued without prejudiced to the matter filed in the Hon'ble NGT in O.A. 
222/2023. 

16. The industry shall dispose the by-products as Hazardous waste and shall comply the 
provisions of Hazardous & Other Wastes (M & TM) Rules,2016. 

17. This consent is issued pursuit to the Minutes of the Consent Committee meeting dtd. 
30.07.2024. 

18. The applicant shall make an application for renewal of consent 60 days prior to date of 
expiry of the consent. 

19. PP shall extend/submit the Bank Guarantee of Rs.25.0 Lakh for O & M of pollution 
control system and compliance of consent and Environmental Clearance conditions. 

20. The industry shall create an Environment Cell by appointing an Environmental 
Engineer / Expert for looking after day-to-day activities related to Environment / 
Pollution control. 

This consent is issued on the basis of information/documents submitted by the 
Applicant/Project Proponent, if it has been observed that the information submitted by the 
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right 
to revoke the consent & further legal action will be initiated against the Applicant/Project 
Proponent. 

Received Consent fee of - 

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type 
1 1380000.00 TXN2404001010 05/04/2024 Online Payment 

2 100000.00 TXN2404004849 26/04/2024 Online Payment 

Copy to: 
1. Regional Officer, MPCB, Chhatrapati Sambhaji Nagar and Sub-Regional Officer, 

MPCB, Chhatrapati Sambhaji Nagar I 

- They are directed to ensure the compliance of the consent conditions. 
2. Chief Accounts Officer, MPCB,Sion, Mumbai 

3. CC-CAC updating. 
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SCHEDULE-I 
Terms & conditions for compliance of Water Pollution Control: 

1. Al As per your application, you have provided Effluent Treatment Plant (ETP) of 
designed capacity of 160.00 CMD consisting of Primary (Collection tank, 
Neutralization tank, Equalization tank, Flash mixer, Primary Clarifier/Primary 
Settling Tank), Secondary (Activated sludge process, Anaerobic digestor ), 
Tertiary (Pressure sand filter, Activated carbon filter}, Advanced treatment 
(Reverse osmosis, Stripper, ATFD) for the treatment of 89.2 CMD of trade 
effluent. 

Bl The Applicant shall operate the effluent treatment plant (ETP) to treat the trade 
effluent and recycle the entire treated effluent into the process for various 
purposes such as for cooling, process & Scrubbing with metering system so as to 
achieve Zero Liquid Discharge. There shall be no discharge on land or outside 
factory premises. 

Cl The treated effluent shall be 100% recycled/reuse in the manufacturing process/ 
utilities to achieve Zero Liquid Discharge with water metering system. In no case 
effluent shall find its way outside the factory premises. 

Dl Industry shall ensure the connectivity of online monitoring system i.e. IP Camera 
and flow meter to Board server. Data to be transmitted directly from data logger 
to Board server. Industry shall also install separate energy meter to the pollution 
control devices. 

2. Al As per your application, you have provided Sewage Treatment Plant of designed 
capacity 20 CMD with MBBR technology. 

Bl The Applicant shall operate the sewage treatment system to treat the sewage so 
as to achieve the following standards. 

Sr.No Parameters Standards (mg/I) 
1 BOD Not to exceed 30 mg/I 

2 55 Not to exceed 100 mg/I 

Cl The treated sewage shall be recycled for secondary purposes to the maximum 
extent and remaining shall be discharged on land for gardening within premise. 
In no case, sewage shall find its way outside factory premises. 

3. The Board reserves its rights to review plans, specifications or other data relating to 
plant setup for the treatment of waterworks for the purification there of & the system 
for the disposal of sewage or trade effluent or in connection with the grant of any 
consent conditions. The Applicant shall obtain prior consent of the Board to take steps 
to establish the unit or establish any treatment and disposal system or an extension or 
addition thereto. 

4. The industry shall ensure replacement of pollution control system or its parts after 
expiry of its expected life as defined by manufacturer so as to ensure the compliance 
of standards and safety of the operation thereof. 
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5. The Applicant shall comply with the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and as amended, by installing water meters and other provisions 
as contained in the said act: 

Sr. No. Purpose for water consumed Water consumption quantity 
(CMD) 

1. Industrial Cooling, spraying in mine pits 646.00 or boiler feed 

2. Domestic purpose 28.00 

3. Processing whereby water gets polluted 107.00 & pollutants are easily biodegradable 

Processing whereby water gets polluted 
4. & pollutants are not easily 0.00 

biodegradable and are toxic 

5. Gardening 0.00 

6. The Applicant shall provide Specific Water Pollution control system as per the 
conditions of EP Act, 1986 and rule made there under from time to time/ 
Environmental Clearance/ CREP guidelines. 

SCHEDULE-II 
Terms & conditions for compliance of Air Pollution Control: 

1. As per your application, you have provided the Air pollution control (APC) system and 
erected following stack (s) to observe the following fuel pattern: 

APC System s_tack. Type Sulphur Pollutant Standard 
Stack Source provided/prop He,ght(m of Content(in %) 
No. osed mtr) Fuel 150 

Coal TPM Mg/Nm3 
Boiler (3 Fabric Bag Filter 30.00 335 0.5 

90 
S-1 TPH) Multi Cyclone Kg/Hr SO2 Kg/Day 

150 
Coal TPM Mg/Nm3 

Boiler Fabric Bag Filter 30.00 750 0.5 
150 

S-2 (10 TPH) Multi Cyclone Kg/Hr SO2 Kg/Day 

150 
Coal TPM Mg/Nm3 

TFH ( 4 Multi Cyclone 30.00 140 0.5 
33.60 

S-3 Lkcal/Hr) Kg/Hr SO2 Kg/Day 

150 
Coal TPM Mg/Nm3 

TFH (10 Multi Cyclone 30.00 300 0.5 
72 

S-4 Lkcal/Hr) Kg/Hr SO2 Kg/Day 

150 
Coal TPM Mg/Nm3 

TFH (10 Multi Cyclone 30.00 300 0.5 
72 

S-5 Lkcal/Hr) Kg/Hr SO2 Kg/Day 
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St k APC System Stack Type Sulphur 
Nae Source provided/pro Height(in of Content(in Pollutant Standard 
o. d mtr) Fuel %) pose 

TPM 150 
Acoustic HSD Mg/Nm3 

5-6 DG Set Enclosure 3.00 30.0 1.0 
Stack Kg/Hr 502 14.40 

Kg/Day 

TPM 150 
Acoustic HSD Mg/Nm3 

5-7 DG Set Enclosure 3.50 60 1.0 
Stack Kg/Hr 502 28.80 

Kg/Day 

D.G Set TPM 150 
Acoustic HSD Mg/Nm3 

5-8 (910 Enclosure 3.50 125 1.0 KVAx Stack Kg/Hr 60.0 
2 Nos.) 502 Kg/Day 

(D.G Set stack height shall be above the roof of the building) 
2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions 

of EP Act, 1986 and rule made there under from time to time/ Environmental Clearance/ 
CREP guidelines. 

3. The Applicant shall obtain necessary prior permission for providing additional control 
equipment with necessary specifications and operation thereof or alteration or 
replacement/alteration well before its life come to an end or erection of new pollution 
control equipment. 

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any 
technological improvement or otherwise such variation (including the change of any control 
equipment, other in whole or in part is necessary). 

SCHEDULE-Ill 
Details of Bank Guarantees: 

Sr. Consent 

No (C2E/ Amt of BG Submission Purpose of BG Compliance Validity 
C20 Imposed Period Period Date . !C2R) 

Towards O & M of 
Pollution control 

15 systems and 
1 C to R 2500000 days/extend compliance of 31.05.2029 31.05.2030 

Consent and 
Environmental 

Clearance conditions 

**Existing BG obtained for above purpose if any, may be extended for period of 
validity as above. 
If the above Bank Guarantee is not submitted within stipulated period, then 12% 
interest will be levied as a penalty as per circular dtd 29/02/2024 No. 
BO/MPCB/AS(T)/Circular/B-240229FTS0122 
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BG Forfeiture History 

BG Return details 

NA 

SCHEDULE-IV 
General Conditions: 

1. The Energy source for lighting purpose shall preferably be LED based 
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to 

recharge the ground water and utilize the same for different industrial applications within 
the plant 

3. Conditions for D.G. Set 
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by 
treating the room acoustically. 

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ 
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss 
or for meeting the ambient noise standards, whichever is on higher side. A suitable 
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement 
of insertion loss will be done at different points at 0.5 meters from acoustic 
enclosure/room and then average. 

c) Industry should make efforts to bring down noise level due to DG set, outside industrial 
premises, within ambient noise requirements by proper sitting and control measures. 

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set 
manufacturer. 

e) A proper routine and preventive maintenance procedure for DG set should be set and 
followed in consultation with the DG manufacturer which would help to prevent noise 
levels of DG set from deteriorating with use. 

f) D.G. Set shall be operated only in case of power failure. 
g) The applicant should not cause any nuisance in the surrounding area due to operation of 

D.G. Set. 
h) The applicant shall comply with the notification of MoEFCC, India on Environment 

(Protection) second Amendment Rules vide GSR 37l(E) dated 17.05.2002 and its 
amendments regarding noise limit for generator sets run with diesel. 

4. The applicant shall maintain good housekeeping. 
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed 

of scientifically so as not to cause any nuisance / pollution. The applicant shall take 
necessary permissions from civic authorities for disposal of solid waste. 

6. The applicant shall not change or alter the quantity, quality, the rate of discharge, 
temperature or the mode of the effluent/emissions or hazardous wastes or control 
equipments provided for without previous written permission of the Board. The industry will 
not carry out any activity, for which this consent has not been granted/without prior consent 
of the Board. 
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7. The industry shall ensure that fugitive emissions from the activity are controlled so as 
to maintain clean and safe environment in and around the factory premises. 

8. The industry shall submit quarterly statement in respect of industries obligation 
towards consent and pollution control compliance's duly supported with documentary 
evidences (format can downloaded from MPCB official site). 

9. The industry shall submit official e-mail address and any change will be duly informed 
to the MPCB. 

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide 
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as 
amended. 

11. The Board reserves its rights to review plans, specifications or other data relating to 
plant setup for the treatment of waterworks for the purification thereof & the system 
for the disposal of sewage or trade effluent or in connection with the grant of any 
consent conditions. The Applicant shall obtain prior consent of the Board to take steps 
to establish the unit or establish any treatment and disposal system or an extension or 
addition thereto. 

12. The industry shall ensure replacement of pollution control system or its parts after 
expiry of its expected life as defined by manufacturer so as to ensure the compliance 
of standards and safety of the operation thereof. 

13. The PP shall provide personal protection equipment as per norms of Factory Act 
14. Industry should monitor effluent quality, stack emissions and ambient air quality 

monthly/quarterly. 
15. Whenever due to any accident or other unforeseen act or even, such emissions occur 

or is apprehended to occur in excess of standards laid down, such information shall be 
forthwith Reported to Board, concerned Police Station, office of Directorate of Health 
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case 
of failure of pollution control equipments, the production process connected to it shall 
be stopped. 

16. The applicant shall provide an alternate electric power source sufficient to operate all 
pollution control facilities installed to maintain compliance with the terms and 
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise, 
control production to abide by terms and conditions of this consent. 

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the 
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can 
be recycled /processed /reused /recovered and only waste which has to be incinerated 
shall go to incineration and waste which can be used for land filling and cannot be 
recycled/reprocessed etc. should go for that purpose, in order to reduce load on 
incineration and landfill site/environment. 

18. An inspection book shall be opened and made available to the Board's officers during 
their visit to the applicant. 

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 
and Environmental Protection Act, 1986 and industry specific standard under EP Rules 
1986 which are available on MPCB website (www.mpcb.gov.in). 

20. Separate drainage system shall be provided for collection of trade and sewage 
effluents. Terminal manholes shall be provided at the end of the collection system with 
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers 
downstream of the terminal manholes. No effluent shall find its way other than in 
designed and provided collection system. 
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21. Neither storm water nor discharge from other premises shall be allowed to mix with 
the effluents from the factory. 

22. The industry should not cause any nuisance in surrounding area. 

23. The industry shall take adequate measures for control of noise levels from its own 
sources within the premises so as to maintain ambient air quality standard in respect 
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day 
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between 
10 p.m. and 6 a.m. 

24. The industry shall create the Environmental Cell by appointing an Environmental 
Engineer, Chemist and Agriculture expert for looking after day to day activities related 
to Environment and irrigation field where treated effluent is used for irrigation. 

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, 
platform etc. for monitoring the air emissions and the same shall be open for 
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various 
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these 
shall be painted/ displayed to facilitate identification. 

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other 
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th 
June of every year. 

27. The applicant shall install a separate meter showing the consumption of energy for 
operation of domestic and industrial effluent treatment plants and air pollution control 
system. A register showing consumption of chemicals used for treatment shall be 
maintained. 

28. The applicant shall bring minimum 33% of the available open land under green 
coverage/ plantation. The applicant shall submit a yearly statement by 30th 
September every year on available open plot area, number of trees surviving as on 
31st March of the year and number of trees planted by September end. 

29. The Board reserves its rights to review plans, specifications or other data relating to 
plant setup for the treatment of waterworks for the purification thereof & the system 
for the disposal of sewage or trade effluent or in connection with the grant of any 
consent conditions. 

30. The firm shall submit to this office, the 30th day of September every year, the 
Environment Statement Report for the financial year ending 31st March in the 
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection) 
(second Amendment) Rules, 1992. 

31. The Applicant shall obtain necessary prior permission for providing additional control 
equipment with necessary specifications and operation thereof or alteration or 
replacement/alteration well before its life come to an end or erection of new pollution 
control equipment. 

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to 
any technological improvement or otherwise such variation (including the change of 
any control equipment, other in whole or in part is necessary). 
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33. The applicant shall provide facility for collection of environmental samples and 
samples of trade and sewage effluents, air emissions and hazardous waste to the 
Board staff at the terminal or designated points and shall pay to the Board for the 
services rendered in this behalf. 

This certificate is digitally & electronically signed. 
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MAHARASHTRA POLLUTION CONTROL BOARD 
. 

PARYAVAMN BHAVAN, 
A-4/1 MIOC Chlkhaithana, 
Near Nandlal Dhoot Hospit:rl, 
Jalna Road, Aurangabad-431210. 

Phone : 0240:-2473462 
Fax : 0240-2473461 
Website: http://mpcb.gov.ln. 
E-Mail : sroaurengabad1@mpcb.gov,ln 

No.: MP~SROAOffB/ - /2021 
St 10:u,~ 000 I 

pate: t,;z.. / o :J- /.2.,0~ I 

' Matrix Fine Stlences Pvt. Ltd , 
Pio\ No.- D-8, MIDC palthar , Tai.- ~althan & . Dlst.-Aurangabad. 

Sub: - wa)nlng Notice fer vlolatton~/Non compllances.~f provist~ns.~ade In ·water (Prevention & 
Control cf Pollution) Act- 1974 & Air (Prevention & Control of Pollution) Act 1981 and 
Authori1atlon /ren11ml. cf authorlza.tlon ·under rule S of t!,e Haurdous & Other Wa5le 
(Management & Trans boundary Movement) Rules, ioi&. 

Ref: - 1. Consent to ope~te )s' ~alld up _to 31,04;2024 •.. 2.: complaint retolved on 2:1.12.2021 ' . . . 
3. Board Offlclal visit to VOUf Industry en 27 .01.202~ 

It Is mandatory and obligatory on your part to abide the provlslonsstlpulated under section 25/26 
of the Water (Prevention & Control of Pollution) Act. 1974 and under section 21 of Air (Prevention & 
Control of Pollutlon) Act, 1981 and Hazardous &- Ottier Waste (Mana'gl!ment & Trans boundary 
Movement) _Rules, 2016, 

The.Boiiird official of this office has visited on 27.01.1021 to your Unit & surrounding area 
regarding compliant received _on And During visit following observations were made as under:- 

1. You have not con' ,1y the consent condltloris ·1.e not provided ATFD for waste treatment 
i & disposal and tt ! RO refect Is used an Ash spraying. -- --;--- . . 

In vl,w of above;~ a;I! h~~eby warned to comply wltl, the abo~ points Immediately and 
Inform the steps taken by you In this behalf to this office within a period of seven days from the date 
of Issuance of this letter, otherwise legal action shall biilnitfatecf:agafnst~u;-a, pet the provision 
under Water (Prc_vcntlon & control.of_Pollutlcn) Act,' 1974, which may please be noted. 

~--- 
(P.D.Wan~ 

Sub Regional Officer 
M. P. C. ~oard, Aurangabad Copy submitted to · 

The Realonal Officer, M. P. c. Board, Aurnnaabad- for necessary Information. 

.. 

Q, Scanned with OKEN Scann607 

. --- -- ~------··--·--~- .. '. 
- -·.--.--,~,,,---;--.- . .,. -·----- ·,-.-,~·o.!IQ.l\-..,-~o.-.~~-~~ 
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MAHARASHTRA POLLUTION CONTROL BOARD 
REGIONALLABORATORY,AURANGABAD 

-- 
Regional Laboratory, Aurangabad, Phone no. : 0240-2993004 ldA.l•AM4ttfl ~A 

Maharashtra Pollution Control Board, A- Visit us at: http://mpcb.gov.in --- 4/ I, Paryavaran Bhavan,Bchind Dhoot mail: soaurangabadlab(~;mpcb.gov.in ,-.r, Hospital, Chikalthana MIDC 
"Your Service is our Duty" Aurangabad 431 210 

I NAHL Certificate No.: I Validity I I Laboratory MoEF Recognition : I Validity I 
e Test Report No.: MPCB/RL-Aurangabad/JVS/23-24/12/87 I Date:04/0l/2024 ll:16AM 

I I 
I 

Analysis Report-Water (JVS) 

Field Sample ID : BR-0060359 

Matrix Fine Sciences Pvt. Ltd. 
Name & Address of the Industry 

R22 Organic Chemicals manufacturing 

Sampling Location : STP (Outlet) 

Lab code: MPCB/RL-Aurangabad/JVS/23-24/445 

Sampling Method(s) : Sample Details 
Water (Water/Air/HW): 

Sampling drawn by (Officer FO-Aurangabad I (Dr. 
Sample Volume Received : name): Yogini. A Balankhe) 

FO-Aurangabad I (Dr. 
Sample submitted by (Name) : Yogini. A Balankhc) (SRO- Seal No.: I 179 Aurangabad I) 

Date of Sample 
05/12!2fil] 01:15 PM Date of Sample receipt to 07/12/2023 Collection.(dd/mm/yyyy) : 

Laboratory (dd/mm/yyyyj , 11:22 AM 

Analysis start Date (dd/rnrn/yyyy], : 07/12/2023 03:11 PM Analysis end Date 28/12/2023 
(dd/mm/yyyy). : 05:51 PM 

Test Report 
Sr.No Parameter Results Unit Method Adopted 

I Suspended Solids ( SS ) 14.0 mg/I As per SOP 
2 Biochemical Oxygen Demand (BOD) 36.0 mg/I As per SOP 

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, • Not covered under NABL scop. 

Comment (if any): 
Comment for Amended Report: 

I 

Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: 

A G 
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MAHARASHTRA POLLUTION CONTROL BOARD 
REGIONALLABORATORY,AURANGABAD 

- Regional Laboratory, Aurangabad, 

Phone no. : 0240-2993004 
WAHNlA$HlllA Maharashtra Pollution Control Board, A- 

Visit us at : http://mpcb.gov.in •• 4/1, Paryavaran Bhavan,Behind Dhoot 

mail: soaurangabadlab@mpcb.gov.in ..•.• w, Hospital, Chikalthana MIDC 

"Your Senice la our Duty" Aurangabad 43 1 210 

I NABL Certificate No.: I Validity I 
I Laboratory MoEF Recognition : I Validity I 

Test Report No.: MPCB/RL-Aurangabad/JVS/23-24/07/56 \ Date: 25/07/2023 03:42 PM 

I Analysis Report-Water (JVS) I 
Field Sample ID : BR-0049118 

Matrix Fine Sciences Pvt. Ltd. 

Name & Address of the Industry 
R22 Organic Chemicals manufacturing 

Sampling Location : STP (Outlet) 

Lab code: MPCB/RL-Aurangabad/JVS/23-24/154 

Sampling Method(s) : 
Sample Details Water 
(Water/Air/HW): 

Sampling drawn by (Officer name): 
FO-Aurangabad I (Mr. Sample Volume Received: 
Deepak Bansod) 

FO-Aurangabad I (Mr. 
Sample submitted by (Name) : Deepak Bansod) (SRO- Seal No.: 170 

Aurangabad l) 

Date of Sample 12/07/2023 04:00 PM 
Date of Sample receipt to 12/07/2023 

Collection.(dd/mm/yyyy) : 
Laboratory (dd/mm/yyyy) : 06:02 PM 

Analysis start Date (dd/mm/yyyy). : 13/07/2023 11:09 AM 
Analysis end Date 25/07/2023 
(dd/mm/yyyy). : 03:41 PM 

Test Report 

Sr.No Parameter Results Unit Method Adopted 

I Suspended Solids ( SS ) 46.0 mg/l As per SOP 

2 Biochemical Oxygen Demand (BOD) B2.0 mg/I As per SOP 

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, • Not covered under NABL scop. 

Comment (if any): 
Comment for Amended Report: 
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: 

"' . - 
v, 

V 
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